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COUNTER AFFIDAVIT OF B. GOKULNATH

I, B. Gokulnath, son of P. Baskaran, aged about 26 years,
residing at No.100NA, Meenangkadu, Masinaickenpatty Village,

Valapady, Salem District, do hereby solemnly affirm and sincerely

state as follows : -

L. I state that I am the 15th Respondent in the above

appeal and I am well acquainted with the facts of the case.

2. I state that I deny all those allegations and averments

contained in the above application in O.A. No. 211 of 2021 as




Tribunal only with the malafide intention and as such O.A. No.

211 of 2021 is liable to be rejected in limini.

3. I submit that a Lease Deed dated 29.12.2020 was
executed by Government of Tamil Nadu in favour of my name for
a period of ten years from 29.12.2020 to 28.12.2030 so as to
carry out the quarrying operations in S.F. No. 241/14 (part)
Masinaickenpatty Village, Valapadi Taluk, Salem District in
accordance with the lease deed executed by Government of Tamil

Nadu dated 29.12.2020.

4. I submit that notification for tender-cum-auction was
published by the 1st respondent in the Salem District Gazette
Extraordinary Issue No.03 dated 22.01.2020, for the rough Stone
Quarrying operations and I have participated in the said tender
cum auction which was conducted on 06.02.2020 in respect of
serial No: 10 of the schedule I of the said notification namely
property in S.F. No. 241/14 (part) Masinaickenpatty Village,
Valapadi Taluk, Salem District for an extent of 1.00.0 hectares
and I am the successful bidder of the said public auction and

accordingly as per the direction of District Collector, Salem I have

N

remitted the lease amount to the Government. Q{,; @
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5, I was

I further submit that pursuant to the S&T
directed to produce mining plan for approval and t© bt

environmental clearance from the competent authority-

Accordingly by a proceedings in ROC. No. 184/2020 / Mines-A
dated 19.06.2020, The Assistant Director, Director Geology and
Mining, Salem had approved the mining plan and directed to

produce the environmental clearance from the competent

authority.

6. I further submit that I have obtained
Environmental Clearance from State level Environment Impact

Assessment Authority vide proceedings dated 05.11.2020.

Z. In as much as the mining plan was approved on
19.06.2020 and Environmental Clearance was obtained on
05.11.2020, a lease deed dated 29.12.2020 was executed by the
Assistant Director, Department of Geology and Mining, Salem on
behalf of the Government of Tamil Nadu dated 29.12.2020 for the

period from 29.12.2020 to 28.12.2030.

8. I submit that by virtue of proceedings dated
16.12.2020, Tamil Nadu Pollution Control Board has issued the
consent for establishment under Section 21 of the Air (Prevention

and Control of Pollution Act, 1981) and Section 25 of the Water

B
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(Prevention and Control of Pollution Act, 1974). I further submit
that the Tamil Nadu Pollution Control Board has issued consent
to operate both under Section 21 of the Air (Prevention and
Control of Pollution Act, 1981) and Section 25 of the Water

(Prevention and Control of Pollution Act, 1974), by virtue of

proceedings dated 29.03.2021. Thus I have obtained all necessary
permission from the authorities. However even after obtaining the
permission, and approval, when I wanted to start the qﬁarrying
activities, for the reasons best known to them, on 03.07.2021,
some people including the applicant herein, with vested interest,
have stopped the quarrying work and threatened me not to carry
out the work and further threatened me that they will not permit
me to carry out the quarrying operations as per the license
granted by the authorities and threatened with dire
consequences. Hence I gave a representation dated 07.07.2021 to
the Commissioner of Police, Salem and Inspector of Police,
Ammapet Police Station, seeking for police protection to carry out
the quarrying operations in S.F. No. 241/14 (part)
Masinaickenpatty Village, Valapadi Taluk, Salem District as per
the lease deed executed in my favor, however the same was not
acceded to and my representation was not considered by the

police authorities. QB .

N



S

e :
I submit that though I have complied with all the

requirements under law and every approval to carry out the
quarrying operation in accordance with the lease deed executed
by the Government, I was unable to carry out the operations due
to the intimidating act of the applicant and others. Therefore I

have lodged a complaint dated 07.07.2021 with the Police

authorities.

10. In as much as I am unable to do the quarrying of
operation in accordance with the lease deed executed by the
Government in view of the continuous threat on the part of the
applicant and others, I have approached the Hon’ble High Court
of Madras under Article 226 of Constitution of India to redress my
grievance by filing a Writ Petition in W.P. No. 15917 of 2021 for a
writ of Mandamus to provide police protection to carry out the
quarrying operations in S.F. No. 241/14 (part) Masinaickenpatty
Village, Valapadi Taluk, Salem District in accordance with the
lease deed executed by the Government of Tamil Nadu dated

79.12.2020 for the period from 29.12.2020 to 28.12.2030.

11. 1 submit that by an order dated 03.08.2021, the
Hon’ble High Court was pleased to pass the following order in
W.P. No. 15917 of 2021 granting police protection and the

operative portion of the order is extracted hereunder. Q’{-)) -

.Q’\J
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onsidered view of this Court, the petitioner granted valid

¢
6. In (°¢ rivate respondents

. ce to cAITY on with the quarrying operations, priv

hce::ot stop the petitioner from carrying on with the quar[r)'y
operations under the threat of extortion and the same can never e
encouraged. The fourth respondent is directed to lmn?edlately act
upon the complaint made by the petitioner and if there is any threat
or resistance from any persons, appropriate action can be taken
against them immediately and if required, police protection can be
given to the petitioner. It is made clear that the petitioner will have to
pay charges towards police protection, the same shall be paid to the
police. The petitioner is directed io make a fresh representation to the
fourth respondent along with a copy of this order”.

can

12. I further submit that even after the order of police
protection granted by this Hon’ble High Court, I was unable to do
any quarrying operation due to the intervention of the applicant
and others and hence I have lodged a complaint with the
Inspector of Police, Ammapettai Police Station on 19.08.2021 and
to that effect a CSR No. 752 of 2021 was issued by the police
authorities. I further submit that the applicant and others have
encroached 23 acres of Government land situated near to my
leased area. Therefore I have élso submitted a representation
dated 20.08.2021 to the Thasildar, Vazahapadi, 22.08.2021 to the
District Collector, Salem, 24.08.2021 to the RDO, Salem to take

appropriate action to remove the encroachments in and around

the leased area.

13. I further submit that only as a counter blast to the
proceedings initiated by me before the Hon’ble High Court, and

the representation submitted by me to the revenue officials t

5.
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take appropriate action to remove the encroachments against the
applicant and others, the applicant herein has comé UP with the

present OA with some ulterior motive.

14. 1 further submit that the averments containing in para

No. 8 of the application is totally false and baseless. It is averred
in the said paragraph that I have obtained the order in W.P. No.
15917 of 2021 for police protection, suppressing the order in W.P.
No. 16020 of 2020. In this respect I respectfully submit that [ am
not the party to the proceedings in W.P. No. 16020 of 2020 and
moreover the property in S.F. No. 241/14 (part) Masinaickenpatty
Village, Valapadi Taluk, Salem District is not a subject matter in
the said writ petition No. 16020 of 2020. Moreover the order in
the said writ petition is dated 09.11.2020 and whereas the very
Lease Deed was executed in my favour only on 29. 12.2020 by the
authorities after following the due procedures. Under such

circumstances the averments in the para No. 8 of the application

is totally misleading and invented by the applicant only for the

purpose of filing the above OA.

15. 1 further submit that all the averments in the
application filed by the applicant is without any material basis
and only with the sole intent to have the illegal grip over my

business activity, the applicant had approached this Hon’bl

3 _
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Tribunal with unclean hands. As a matter of fact, immediately
after the institution of the above OA before this Hon’ble Tribunal,
the authorities have stopped issuing the transport permits citing
the pendency of above OA, thereby the business activities are
virtually stalled and as of now no quarrying activities are being
carried out in the leased area even though a valid permission and
license are all in my favour. As a matter of fact the applicant
himself in para No. 4 of the application, specifically admitted that
the 15% respondent have an active license to perform the
quarrying operation. Having said so, the applicant quiet contrary
to that, has intentionally alleged that the operations are being
carried out illegally. I further submit that the averments in the
para No. 3 and 4 of the application are contrary to each other and
the applicant in order to maintain the above OA before this
Hon’ble Tribunal, has purposely alleged that this respondent is
doing quarrying operation illegally and utter disregard to the
relevant condition. I further submit that in t_he said paragraph
No.4, the applicant has set out certain instances as if it is
existing. Such alleged instances set out in para No. 4 (I) to (XIX)
are all totally false, baseless and imaginary version of the
applicant in order to file the above OA before this Hon’ble
Tribunal. I specifically deny the allegation that drill holes to an

extent of 4.5 inch to 6 inch in diameter and about 100 Feet i

B .-
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depth and blast the rock. Such allegation is absolutely false and
baseless. As a matter of fact this respondent has drilled only one
inch hole by using jack hammer and used Nonel technology
blasting method and as such there is no possibility for creating
any vibrations or noise pollutions etc. Furthermore each and
every activities are being monitored by the authorities and this
respondent has scrupulously followed all the mandatory

requirements in the quarrying site leased out to him.

16. I further submit that though the valid lease and other
permissions are in my favour, I am unable to carrying out any
quarrying operation and after grant of police protection by Hon’ble
High Court Madras in W.P. No. 15917 of 2021, I just commenced
the operation and immediately that was stopped due to filing of
the above OA since the authorities have stopped issuing the
transport permit for the quarrying operation citing the pendency
of the above OA. As a matter of fact, the Assistant Director for
Geology and Mining, has issued only five transport permits dated
14.09.2021, 18.10.2021, 21.10.2021, 25.10.2021, 28.10.2021,
and thereafter no transport permit was issued by the 8th

respondent stating the reason of pendency of the above OA before

this Hon’ble Tribunal. Thus, in effect, quarrying operations were

virtually stalled. I further submit that every quarrying activitj
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are being effectively monitored by the authorities and as such the
allegation in the application regarding the alleged violations stated
by the applicant, are all blatant lie and same was set out by the
applicant only with pernicious intention to stall the quarrying

operations, legally granted and permitted by the authorities

concerned.

17. I submit that the following dates and events would
categorically establish the factum that I have obtained on

necessary permissions required under the law.

S. No. Date r Description of Documents

1 22.01.2020 Gazette Notification

2 06.02.2020 Proceedings of the District Collector
declaring the petitioner as a highest bidder

19.06.2020 | Mining Approval

05.11.2020 Environmental clearance

16.12.2020 | Consent for establishment U/s. 25 of

Water (Prevention and contro] of pollution)
Act, 1974.

6 16.12.2020 | Consent for establishment U/s. 21 of Air

(Prevention and control of pollution) Act,
1981.

7 29.12.2020 | Lease deed executed by 2nd respondent on

behalf of Government of Tamil Nadu

8 29.03.2021 | Consent to operate U/s. 25 of Water
(Prevention and control of pollution) Act,

-
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9 [29.033037

\
07.07.2021

\/’/,‘_—.—
Consent to operate U/S 21 of the Air

11

(Prevention and control of pouution) Act,
1081

Representation to the police authorities

seeking for police protection

03.08.2021

Order passed in Hon’ble High Court of
Madras in W.P. No. 15917 of 2021 granting

police protection

12

19.08.2021

CSR No. 752 of 2021 issued by Inspector of
Police, Ammapet Police Station against

applicant and others

13

20.08.2021

Representation to the Thasildar, Vazhapadi

to remove the encroachments around the

quarrying site

14

22.08.2021

Representation to the District Collector,
Salem to remove the encroachments

around the quarrying site

15

24.08.2021

Representation to the RDO, Salem to

remove the encroachments around the

quarrying site

16

Postal acknowledgment for the
representa{tions dated 20.08.2021,
22.08.2021, 24.08.2021

17

Five transport permits issued by the 8th
respondent dated 14.09.2021, 18.10.2021,
21.10.2021, 25.10.2021, 28.10.2021

18

Photographs
Ly
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Though all the required permissions and license are in my
favour, | am unable to carry out the quarrying operation as per
the lease and license granted by the authorities. Under the above
circumstances if an order is not passed dismissing the above OA,

I will put into irreparable loss and hardship.

I therefore pray that this Hon’ble Tribunal dismiss the

above OA and render justice.

B

Solemnly affirmed at Salem } Before me,
on the 8th day of February 2022 }
. x3/°
and signed his name in my presence. } @ M ) 7(3
Advocate : : Salem

G. PRAKASAWM, B.A.B,L.,
ADVOCATE, MS. 53/ 2003
71/22, TVS COLONY,
3rd CROSS, SALEM-636 007.

Cell: 76047 11848
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From
hiru.A.Bal ks
~ Thiru.A.Balamurugan,,m g g
Assistant Geologist/ c"M-B.A,, Thiru.B.Gokulnath,
Assistant Director (1/c), 4 S/o0.P.Baskaran,

No.100NA,Meenangkadu,

Dept. of Geology and M;
| Masinaickenapatty,

Nin
Collectorate, S

Salem -636 001. Valapady,
. -i Salem-636 103.

Sir.,

Sub:  Mines and Quarries - Minor minerals - Roughstone -
S?lem District - Valapadi Taluk - Masinaickenpatty
Village ~ 5.F.No.241/14(part) over an extent of 1.00.0 -
- Hects. of Gouvt. porampoke lands - Roughstone
quarry/ - Jelly ‘permission requested by
Thnru.B.Go_kulnath 'S/o.P.Baskaran, Valapady - Mining
Pl_af_l submitted for obtaining Environment Clearance -
Mining plan approved - Reg.
Ref: 1. Salem District Extra Ordinary Gazette No.03 dated
22.01.:2020."

2. Advertisement in Dinamani Tamil New Paper
dated 31.01.2020.

3. This office. "even Memo letter No. dated
26.05.2020." x

4. Thiru.B.Gokglnath - S/o.P.Baskaran, Valapady,
- Salem application dated 02.06.2020.

As ber rule 8:.('1).(-a)'"of 'Iiafnil Nadu Minor Mineral Concession Rules
1959, noﬁﬁéafion lfof-.T'Te.hder—;(;ium-Auction was publishéd in the Salem
District Gaze’tté Exfi';ra': O'irdina:ry ISs‘ué'-No.03 dated 22-01-2020. The rough
stone quarry (SAI.VN'O.ld situated'm's“F-'No" 241/14(Part) over an extent of
1.00.0 hectares) in Government Poramboke land, Masinaickenpatty

Village, Valapadi Tauk, Salem District is among them. The tender-
1 i

-02-2020. .
cum-auction was condleCted onﬂ?_;f R

A mourit of RS-28:8°'000/- (Rupees twenty eight lakhs and
n a .

iahty thousand only) quote,d.'by ThirU:B-GOkUInat'h S/0.P.Baskaran,
eighty thousan o .
Valapady is th h‘igf;és‘t ease amount for the said quarry. The above lease
alapady is the i o : ' , '
- - B vér an.di-above the r‘?as°"¢b'e lease amount fixed for
amount quoted is @VET 0 . ‘



-2-.
e lease
reasonable 1€35€ aMount fiyeq o pe 58.50,000/

(Rupees twenty el Jease am . |
The above '€ ount Rs.28,80,000;.- (Rupees twenty

ousand only ha
eight lakhs and eignty i ! | d been remltted to Government

Account. h . s
In this connection: in the refe"ence 3 cited, -Thiru.B.Gokulnath
valapady was dlrected to. P"Oduce the mining plan -for

s/o.P.Baskaran,
btain enwronmental clearance from competent

approval and O L
r an extent of s g 0 Hects of Govt. Poramboke land in

authority fo

S.F.N0.241/14 (Part) Of
eriod of ten years for Roughstone-JeHy

Masmalckenpatty Village, Valapady Tauk, Salem

District fora p

In the reference 4% lted ThlruBGokulnath S/oPBaskaran,
prepared by

valapady had submitted three coples of Mlnmg plan,
Dr.P.Thangaraju,M.Sc.,Ph. D Quahﬂed Person Reg No 17 Advaitha

Ashram Road, Alaqapuram Salem 636 004

The Mining Plan submltted by Thiru. B Gokulnath S/o.p.Baskaran,
gundehnes issued by the

Valapady has been scrutinized as per the:
ter Rc.No.

Commissioner - of Geology and Mining, Chennal in his let
n the repOrts and records

3868/LC/2012 dated 19-11-2012° and based ©
r of Geology and

and accordingly as aUthorlzed by the Comm|55|one
Mining, Chennai in hijg letter dated 19 11.2012, [ hereby approve. the

above said mining plan

authority,



nd Regulatuon) Act, 1957, or any other
connected |aWS

mclud
ing ForESt (Conservation) Act, 1980, Forest
Conservation Rules 1981

Environment protection Act, 1980, Indian

expl
xplosives act, 1884 (Central Act TV of 1884) and the Rules made there

under an
d the Tamll Nadu Mlnor Mineral Concession Rules, 1959

(ili) That the mimng plan is: approved without prejudice to any other
order or direction from : any court of contempt jurisdiction.

(iv) Quarrying shaH be done as per the approved mining plan and
that the mining is approved Wwithout prejudice to any other law applicable
to the quarry lease from time to. time whether such laws are made by the

Central Government State Government or any other authority.

Thiru.B. Gokulnath S/o P, Baskaran Valapady is directed to produce

'Envlronmental Clearance from the. COmpetent authority for the

above applied area’ as per rule 42 of Tamil Nadu Minor Mineral Concession

Rules, 1959,

. “ . . .. . 1 -
Encl: 2 Copies of Approved Mining.Plan. I\ {\@@/)}\@
Assistan‘b oglst /
Assistant Director (1/¢),
Dept. of Geology and Mining,
Salem.
\%\‘0\&%19
Copy submitted to the Director f Geology and Mining, Guindy,
Chennai-32.
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Thl;:BIél:/Sgg;Ié)TAARRY L. 1‘ S a0, R ' STATE LEVEL ENVIRONMENT IMpPACYT
ME BREEN © 7 ASSESSMENT AUTHORITY - TAMIL NADY
" . 3rd Floor, PanagalMaahgm
No.1 Jeenis Road, Saidapet,

Chennai-135.
Phone No.044-24359973
Fax No. 044-24359975

‘—%L CLEARANCE

Lr. No.SEIAA-TN/F.No. 7641/1 AY/EC.No: 4424/2020 dated: 05.11. 2020

i To o ' ‘
IR _rThiru' B. 'Gokulnath,‘ |
T :S/o P Baskaran _
Tl -No 100 NA, Meenangkadu

o r“Masmalkenpwtty

-,if“-Valapad), : |
. Salem-636103.

Sii%[M’aaam,l s .

; '-1b_:l SEIAA TN mpme Rough__ftone quarry lease over an extent of 1.00.0Ha in
. S F No 241/14(Part§ of qumalkenpatty Village, Valapad1 Faluk ‘Salem District,

‘_Tamll Nadu Tlnru B: Gokuln th = issue of anronmental Clearance - Reg.

Ref R .Onlme propogal No SIA/TNM.N/161807/202() Dated 03 07 2020
B Your AppllcaUO” for anronmemdl Clearance dated: 45.07. 2020

'Mmutes ofthc 17()‘h SEAC meumg hcld on.19.09. 2020
. Mmutes of 1he 40f>"1 SEIAA meetmg held on 20.10. 2070

S w e

_____

Detalls of Minor Mmeral Actmtv B

Thls has reference ‘to yom appllcatlon second ulcd The propo:,al is for obtaming

anronmemal Clearance fm mmlnglqudrr)mg of mmor minerals based on the particulars

elow.
fumlshed in your appllcatlon as showﬂ b

- Wame of iject i’rOpone , : TR -.*]O_kilflth et O
1-’[BER SECRETARY
SEIAA-TN

T tagrie
3
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Lr‘ No SEIAA

/F;NO!76
i M-“"”M

Locatxon of the Pr0posed Actmty

5 Survey Number

Latrtude and Longltude

. = ;;241/14(Part)

\‘“w

ll 2020

FS/;P\Baska]an. -
| No. 100 NA Meenangka du,“-‘-_'f
i Masmalkenpatty 2
.‘ Valapddy R
G f?le.m_ 636 ‘103;.' Do s

‘Village E

: Taluk

TDlStﬂCt £

T vProposed Actmty‘_ : i .

i.A .}Mmor mmelal

s i Mmmg Lease Area ‘

e V'Lroo OHa i

| Approved quantlty

vt 'sDepth of Mmmg

7 v ,‘Type ofmmmg

Vil :‘f_‘j'.Category(BI/B”)

Ll P reeise '51."”1{"" COI".D‘r‘riunica'tioh‘ ap

. -;by the Dlstrlct Collector Wlth date‘l’ i j.:‘

% by Assrstant
. Dlrector Qf Geology and Mlmng w1th
~ date

v Mmmg plan approval

bt 'Mmmg pcnod \

Whether Project area attracfs
conditions specrﬂed in the gy any General
2006 as amended (e A n0tlﬁcat10ﬂ’

| Utilities

Page 2 of 16 -

Man Power rauiFement ey g 5 T
N - day.” B e o)

‘39,1 80m of Rough stone

1111 Topsml ¥, 25m Rough StOne]

: pen_ ast Mechamzed Mmmg

: N‘alKavNo.l 84/2020/Ka111mam/A
dated:26.05 2020 .
Roc. 184/2020/Mmes-A
dated 19. 06 2020

5 Y ears

nggm SECRETARY"

SELIAA TN’,




Lr No SEIAA-TN/F

vy

5 st S ; L aa.:,,ﬂ

32

.No 764 1/1 i
(a)/EC No: 442472020 dated 05 11.2020° | ESEIAA-TN

%“'3:&9_

gL
e

T A .;.Source of Water s
N _ e - : by tanks
S v‘Quantlry of mm s ,____/——".‘".l_‘_”—‘——_'
.a Domestlc & Drmkmgm_»‘ 06 IZ-LD
Ve Green Belt & Dust Suppressron : 7'2' KLD
B R Power Requrrement (e
274 a. Domestic Purpose, - TNEB

~ b. Industrial Puipose ; | 1,13,014 Litres ofHSD

g Prdjéct' Cost
3 --jI:MP Cost
Vahdrty ‘

.+ .| Rs. 52.34 lakhs
Rs. 3.80 lakhs

-‘for quarrymg of Rough stone quan'y over an’extent of 1.00.0Ha of Government land in S.F.No.

; 2 '1;/ -14(1’3“) of Masma1kenpatt}’ Vl}lage Valapadi Taluk, Salem D‘StTlCt Tamll Nadu

owmg 1S qltuated

% nV1ronmental clearance none of the foll

"Ef’a‘ "',"'P rotected areas notxﬁed under the Wlld L‘fe (Pmtecuon) ACt 1972

b jC”maHy polluted areas as notlfed by the Central Pollution Control ‘Board constituted

‘nder Water (PIC'\ ention and Conthl of Pollution) Act, 1974

i O ffEco Sensltlve areas as notmed

: us from the
: d I,.PFCTSIat_e boundaries wrthln 10 km radi bOundary Ofthe prOPOSCd site.

U -’/

e - MEMBER SECRETARY
i o SEIAA-TN
Page 3 of 16



et e /EC.No: 4424/202 S e
LrNOSEI{I‘:ﬂT_’ ‘ ,,mw*ﬂfm%%:f 05 11 2020 SEIAAT s

Tt

C 1—porate EnwronmemR Rt L e T
n e -
mWI : ttvmeS ' Spthlblht}' (CER) actlvxttes beforef' 0

2 1 w1ll complete the fol A
qu )' ga

commcncement of the

RN T f i na ] Pro CERCostZO%‘
LT ity E R e JectCost o
*-u‘.,%E%“?‘,“v"’ ] R gy |- otpréeest

M (Rs InLakh) 3]

i ; o the vtllage rOad% PR P i
: 1 Plzngtxgz :lwaterf' iities t to the Govt Schoo1 s, o
an n Ie: 1Ingtl’l.1Cth bY P / cOm&?tent bOdleS‘; T gl ¢ 1 v T
to de it the' water b OdleS nearby- rengthenmg o 5514 “aiidi g e

/ st
i Cost:for desﬂtmg A5 R
spendput CEthheo oty et bod1es etc, at] -

'-.' ‘the: bunds 0
around 2.0% from the total PfOJﬁct °°St

8 medo

quany

LT i Extent in LeaseStatus ,
No Apphcant/Lessee iR e

Hectare

Sr1 Parasakth"'_'Crusher BT

k‘ Pvt anted

oo T-;K;asifY-iSwan?thari;. | ; .,-.g—igxp,i-rejc_i

Explr éd —— :

s

| 241/14(Part)

t.Proposed Quarrles LT A __ S SN R A
~"1~00-0" E ‘-‘Pr'opb‘s_ed:f Eiyr

ThlruBGokul .Masmatkenpatty Vlllage
vl Therc will not be hmdrance or dlstutbance o e peoplc hvm'g- dtlr'ingi ,.(l-ilaffyifljgri‘f tqrid

f : transportatlon

or _5.;; .There is no appfOVed habnatlon Wlthm 10 Om 5 dtu i from the penphery of my quarry

quarrymg operatlon and :

& 61 swear that afforestanon wx]l be ca1 q out d u11D8 ﬂ ¢ course of
e T A rie _

L The requ ed mSUranc”“ A lb ourtirbv: f'kmg mmy quanysue ‘
& e:&w '“ be taken n th 1e Of : lage Of. ’
e nan ou ntcr for the hau age quarry

en :

b ;{»_._‘The ,;pproach 1

: be 0
ERE 7 ngs tO l_l O
S ttaI
matenals and machInenes R no other pa A

MEM.BER SECRETARY L
SEIAA-T\
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Lr. No.SEIAA-TN/F.No, 7641/1(a)/EC No: 1.2020 SEIAA-TN

SR T v

442412020 dated: 05.1

‘9. Twill not engage any child labour’; in my

pumshable under the law

quarry sne and 1 aware that engagmg Chlld labour 1s

- 10. All types of safety / protective equlpmem wm he érov1ded to all the labourers, workmg in my
quarry. ‘ :

11.No permanent structures, tE’mple:s etc are located Q;thm 300 radlus from the periphery of
my quarry B

Te ensure to do all the somal and En\nronment COmmltment as mentioned in the Mining Plan to
thie best. of my knowledge

;Detalls of S00M radius Proposed quarr_\(

:';Thel rOJeCt Proponent has submitted a COPylof the letter obtained from. the Assistant Dnrector
g :-“FDcpartment of Geology & Mining, Salem B

-'_~\,:,19 ()6 2020 has stated that the detalls of

tnct in hls letter Roc. 184/2020/Mmes-A dated:

her’ quarries (Proposcd / Exlstmg / Abandoned
v Quarncs) \mthm a radlus 500m from thab" undapy ‘hf‘mg proposed quarry S}!eg'ﬁ!s f‘,’u‘_’w-s-

g , “anoe oo Status of
G.O-No:& .| .. Lease. .
. Dgtec.i..__j--, penod | quary
“Collector’s  |-14.07.2023 |~ EC
Proceedings S T :obtained.
Roc.480/2017/ Working
‘Mines-A/ dated |
- 14.04.2018
i o TN | Extent T Status of |
Name ofthe ol e 1 | oSE . | GO.No.& | ":Lease - athz °
essee | Vl i 1 Hasts: Dated . -|'.i period
PR e B g | W i T Y o o " quarry
TXKasiviswana | Masinaikan | 219 2.0Q.0 : (.‘ollect'or"s' * 10 Years Lease
dhant 0| pany i) (Pam) | | Proceedings | fiom | period
i L 2 Roc.76/2009/ | -18.6,2009 - ‘expired.
‘ : | Mines-A/ dated to '
3 TR M ; T TRl B 19.05. ‘17:6
2. | ThiruS.R Siva | Masinaikan' 941714 ... ollector’s S years Lease
- logam <o L patty (Part) Proceedings .| from period
i, e 8 : ' R9c>120/2011/ 26.05.2011 | expired.
AR Mines-A/ dated | g
01.03.201 2
Y 5.05.2016
"0 O
MEMBER SECRETARY
§ : SEJAA-TN



|/1(a)/EC-No: 4424/20) IEINL AL Ept S by
N0-7641\ ’ '=020.dateq: 05172020 - | SEIA -TN
e —— " .tl_.zoztt SEIAA ok

'G.O.No. |1

G o i el VLSS L N (O T BRI
[N Na"_l‘e‘,ofmg o e | Heot, | & Dated | peri
rrmmfmnﬂickwmy 24114 oo SR
1 o approved
- ..|,-awaiting.”
,,fo_r,EC,_d

' ralsalb:SEAC-; F 2 SR (PR T
The proposal ‘Was. placed in the 176l SEAC 'Meetmg held on 19 09 2020 Based on the i»:

o _fpresentatlon made by the proponent and_theudocument_‘_ furmqhed aﬁer detatl dchberatlon the '

"“-:SEAC demded to. recommend the prdp

g lsubject to the followmg condmons in add

2 After mmm “lls completed proper 1evellmg should be done by the PI‘O_]th proponent &

Env:rOnmental Management Plan furmshed by the PropOnent should be stnctl
roposed arca w;th

y followed

3 The. ptoponent should erect fencmg all around the boundary of the P

gates for entry/exit as per the condttlons and shall furnlsh the photographs/map Sh_o.wmg

. the same before obtammg the CTO f‘rom TNPCB

4 Proper barrier to reduce noise level dust . pollutton and to hold down any: posstble ﬂy

material (debrts) Should be established by providing, green belt and/or metal sheets along

the boundary of the Cluar'rymg site and suttable wolkmg met

consndenng the Wmd dtrectton

hodology to be adopted by

1ons, undertake 1egrassmg the

. The Pro :
; Ject proponent shau afte1 ¢ easmg mmmg operat
dlsmrbed due to thetr mmmg :

L mmmg area:
- and ot °thef area wlnch mﬂy ha e bee?
"ﬁ}?—‘:‘;m A", __"AA_ T,
g MEMBER SECRETARY.
e ‘. g L SEIAA-TN
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Lr. No.SEIAA-TN/F. No.7641/;

o

e 8 )’EC No: 4424/2020 dated: 05.11.2020 JSEIAA -TN

t‘*“:‘ S

D37

-
e
Rt S ¥ ERSSREENREE I S

acovities and re
Store the lang ¢, 3 condition which is fit for growth of fodder, flora, fauna
etc,

6. The operation of the Quarry shoul

d not affect the agriculture activities & water bodies
near the project site.

Transportation of the quamed maten
people/Existing Village roaqg.

[ |
"

als shall not cause any hindrance to the Village

The Project Proponent shall comply 'wnth the mining and other relevant rules and
regulations where ever applicable.

The proponent shall develop adequate green belt with native species on the periphery of
the mine lease area before commenccmcnt of the mining acnvnt)h in_consultation with
~ DFO of the conccm dlstnct/agnculture umversny :

10. The quarrying activity shall be stopped if the entire quantity indicated in the Mining plan

_+ is quarried even before the expiry of the quarry lease period and the same shall be
monitored by the District Authontles

‘-II The recommendation for the i 1ssue of Emnronmental Clearance is subJect to the outcome
- of the Hon’blc NGT Prmcxpal Bench New Delhi in O0.A . No.186 of 2016
(M A No. 350/2016) and 0. A “No. 200/2016 and O.A.No. 580/2016 (M A.No.1182/2016)
and O A.No.102/2017 ﬂnd 0.A.No.404/2016 (M.A.No. 758/2016, M.A.No. 92072016,
M.A.No.1122/2016, M.A. No 12/2017 & M.A. No. 843/2017) and ‘0.A.No0.405/2016 and
O A.No.520 of 2016 (M.A. No 981/2016, M.A. No 982/2016 & M.A .No.384/2017).

I2. Prior clearance from Forestry & Wild Life including clearance from committee of the
National Board for Wild life as applicable shall be obtained before starting the quarrying
operation, if the project site aﬁfﬁcts the NBWL clearance. it

13. To ensure safety measures alépg the boundary of the quarry site, security guards are to be

- posted during the entire period of mining operation.

-14.The mine closure plan submutcd by the P oject proponent shall be SmCtly followed after
the lapse of the mine. - '

15. The amount of Rs. 1,13,000/- (2% of the project cost) shal] b ut:hzed as CER activitics
to carry out the work for prowdmg the Smart Class Facilities & sanitation facilities for
Masmalkcnpany V;IIage Govemmcnt School as reported before obtammg the CTO from
TNPCB. '

: :,_: A ’ MEMEER SECRETARY
’ _ ; SEIAA-TN
Page 7 o114 |



2)/EC.No; a0 S el
7641/1() 4/2020 dated: 0511 2020 E“-SEI:AA-T N

Lr. NO'SEIAA-T : ,:b‘-’?rr m‘;‘.\- W;wrﬂl‘mw&m*"ﬂmrzw

e e E S

normal condltlons

Placed_;bCf‘_’rZ :h: SEIAA in ifs: 405t Meetmg held o 20, 10 2020
¢ Authority deci ed to grant Envrronmental Clearance subjo to.th

The proposal wes
the

arled dlscusslon 3 e e O

-'SEACan (EC R R g e M

s as recommeﬂd‘ad by theﬁ, R d isl?bjectftq Genera] COndi'ti,_Gns.,iﬁ- ,

After det

condition

o All the condlthn 1mposed by the ASS]Stant DirCCtOI DSPMmellt of Geology‘ and o

Mining v1de R, No.184/ 2020/M1HCS‘A dated 19 06. 2020 should be strrctly followed
2: The EMP Cost Shall be’ depomte_d“]n?‘a-_.r,l?tbﬁanzed bank b.}’ -_Oﬁ'eli'ihg?_.séﬁj‘#éte unt
fmmshed o TNPCB wrth a copy 1 SEIAA B

ki and head wrse expense statemen shall:

annually

TNPCB by ”mcludmg all 'rhe actrvrtles proposed n CER for Rsl I?Lakhs qs
commxtted in'the atﬁdavrt The CER actwrty shall be camed out before obtammg ‘
~ CTO from TNPCB SR 0

qut-A Condltlons to be Comphed before commencmg mlmng operatmns -

1. The project proponem shall advertise in at Jeast two local newspapers wrdely crrculated

in the region, One of which shall be in the vemacuIar language, mformmg b pubhc that,

[ The prOJect has been accorded En vrronmeﬂml Clearance.- W
IL. Coples of clearaDCe lett dvarlable wrth the Tamil- Nadu Pollutlon Contro[
: ers are ! .
~ BOard i ‘ _ e
TL ‘ Envlronmemal Clogpar it be seen on'the websrte of the SEIAA
, Iy- The . ad crance .m,ay also : ; days from the date of rccexm Qf the

vertISemem 1{]’]11'1
S de Wi
Clearancg | hOuld be ma all be forwarded to the SEIAA

wcowoft}resam“l _ e

.

MEMBER SECRETARY '
L ey e T Ve B SES SFIAA TN
Page 8 of 16 . ‘ WL Ry ougs de T RS A v
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07641“(“)’1‘30 No: 4424/2020 dated: 05.11.2020. i il

; s
P anN e S T R O s PSITTT g =
- . M_‘r T e AR

" 2. Mining activity should be ICVieweq by the District Collector’ after threc years and decide
: e 1S ric

for further extension,

‘Lr. No.SEIAA-TN/F.N

3 NOC from the Standing Committee of‘the NBWL shall be obtamed 1f protected areas are

o Iocated witi 10 R from e Proposed project site. -

4 _The project proponent shall comply the COndmons laid down 1n the Sectwn V, Rule 36 of
o _Tarml Nadu Mlnor Mlnerals COnCessmn Rules 1959 W ‘

¥ A copy of the. Envuonmcnt Clcarance letter shall be sent by the proponcnt to the

J,concemed Panchayat Town Panchayat / Panchayat union/ Municipal: Corporatlon Urban
Loca] Body and the Local NGO 1f any, from whom suggestlons/ representatlons if any,
S Were recelved whlle processmg the proposal The clearance letter shall also-be put on the

% ,»j.;websue of the proponent and also kept atthe site, for the general public to.see.

' ry 'f.fon e ground with wire: fencing to show the
;’.boundary of the lease axea on ! all: §1des nv1th red flags on-every: plllaf shall be erected

5 beiore commencement ot quarrymg

impacts due 0 quarrymg operatlon on;the' nearby human habltanons by way of pollution
"‘.vthe environment. . Fl , Bk ' ', S
A.mlmmum dlstance of' SOm'FjS.. from anY'CiVﬂ;S‘th.:_YUF e shall bekept f\rom,_th_epcriphery
. gof any excavanon area ' l » A

14 The: mined out pits should be backfilled where warranted and iz‘i‘rea" should be suitably

| landscaped to prevent emn,mumental degradation. The mine closure plan.as funnshed in

vt "he prOposal shall bé strmly follo
"'}f;;,l_s‘,«fwct dnllmg method is to be adoptcd to-control dust- emlssmns Delay detonators and

wed with. back filling and tree plantatlon

; hall b
% -shock tube untxanon system. f01 blastings e used 50 as to reduce V1brat10n and dust.

.-'"v:'16 Dnlhng and blastmg shall ”ﬁd@\&fo_n ly-either by licensed exploswe agem or by the
g rcqu1r€d ap, W‘k’ from COmpetent Authorities.

PF0ponent aftcr obtaln/m

MEMBER SECRETARY
A SEIAA-TN

'.\:’. S
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(a)/Ec No: 4424/2020 dateq; 05112020 e

rreB T

0.7641/ 1

Lr. No.SEIA%' ' 5 ‘f“‘"%.,_ e N T

17.

18.

7 pf19.-

- 20.

i 21

TG Speed of ’tru’ék_s ."entering or lea

; “ 22
23.

24,

“Page 10 of 16

i, The ,worker_s :emp_loye_d -_sh_al_l_‘b

r announc 1%
jed out aftet ing ‘o the pubhc adequate through pubhc'

cart
shall be Jaccid dent.

id an

em f0 avo! Fieins s
ducte ted to: dsSGSS the: Optrmum blast &

o be: “condv Parameters and blast destgn to =

scnb o
o limits less tht. preseribed leVels and only such’ desrgn and parameters‘f-. i

ented while blastmg 1s done Per10d1ca1 momtonng of the vrbrétron at ‘_.. ' |
be conducted and. records kept for lnSpeLtlon et e T

Blasting
address syst
A study has t
keep. the vibratlo
should be lmplem
specified locatron to
The Proponent.shall‘ ta
the revrsed NAAQ norms

The. followmg measures “afe,

ke appropnate measures to ensure that the GLC shall comply vlmh ‘— ;
notlﬁed by MOEF& CC Golom16.11. 2009 " |

transportatron of mmeral

i. Roads shall be graded to mltlga_ theidus "-\Qfﬁi'S,SiOr’l,‘l,". ol :
i, Water shall be qprmkled at regul? - on the main road afid other service roads.

to suppress dust

The. followmg measures are to be 1mplemented to redu0e Norse Pollutlon f
i. Proper and regular mamtenan of vehicles and other eqmpment _

ii.‘L:mrtmg trme eXposure o "norse iy
ovided wi protectmn equrpment and earmuffs B, i

mine: is. o be limited to- moderate speed S

25 kmph to prevent undue ncnse ﬁ'?) ! pty truckS

V. All noise: generatmg machmery Lhe cornpressor gencrator to be enclosed in acoustlc -.

s enclosure S0 as to reduce: nmse in wolklng area.

Measures should be taken to bomply w1th the pmvrsrons l'ud under Nolse Pollunon

(Regulatron and Control) (Amendment) Rules 2010 dt Il O] 2010 1ssued by the-

MOoEF& CC, Gol td control nmse to the presenbed levels N , oy
es in the area shall be

Suitable conservatlon measures to aii ment groundwater rcsouro | .
g CGWB. Suitable

planned and implementeg in Consultatlon with Regional Ditector,

measures should be t Tk
taken
f01 Tainwater harvestmg g for l awl of ground water, if

Perrmssron fro
m the compEtent authonty should be Obtame
any, req“lfed fOr thlS pl‘()Je o \v‘,_.'e, . :
TOpSO,l A R pe thh adequate measures and. ;

on ot dumps ;

MEMs/R SECRETARY
~ SEIAA-TN.



. Lr.No.SEIAA-

TN/F.No. 7641/ ! =
1(a)/EC No: 4424/2020 dated: 05.11.2020 ELSEIAA ?N

---------

%"’hﬂ]— i
%’ﬂuum.n.-uma RIS

g R tention/
i. Retention/ toe- ‘walls sha]] pe Provided. at the foot of the dumps.
1.1 ‘Worked out elopes are to be stabxhzed by planting appropnane shrub/ grass species on
‘the’ slopes s
,7.".' Waste oils, used oils generated from the EM machines, mining operatlons -if any, shall be
dlsposed as. per the Hazar rdousg othcr wastes (Management, an d Trans Boundary

MOVGant) Rules 2016 and its” aniendiients ‘thareof to the recyclers authorized by
TNPCB

TR 28. Conceahng the factual data or fa1lure to comply with any of the conditions mentioned

f:above may result i in. Wlthdrawal of this. clearance and attract action under the provisions

‘f Env1ronment (Protectlon) Act, 1986.

| _ 29 Ram water “harvesting to LOllect and utjlize the entire water falling in land area should be

prov1ded ot A i

The silt trap should be of

?“allowmg settllng of soil bc let into the ncarby waterways.

Or.taklng care of the silt in the ‘nextSeasonsi

31 The Iease holder sha[l undertake ddequate safeguard measures durmg extraction of

‘ métenal and ensure that due 10 thJS actmty, the hydro-geological regime of the
surroundmg area, shal] not be affected ‘Regular monitoring of ground water level and

quahty shall-be camed out around the mme leage area during the mlnmg operatlon If at
v any. stage Af it is observed that the groundwater table is getting. depleted due to the

 mining’ actmty, pecessary comective MEasures - shall be carried out. District

Collector/mmmg officer shall ensure this.

32 No tree-felhng shall be done i the lcaSCd arcd, except only with the permission from

‘ :“'.‘ competent Authority. ;
33 To:take up env1ronmcntal momtormg Of the proposed quarry site before, during and after

T study- data water,
Bt el XL HAE - wbratloﬂ arr & ﬂolaj nt,
1he~mm1ng activities moludﬂ}%ﬂw fatina environme

-“‘thOd of d18posa1 mvolvmg a reputed academic

slurry water generatcd/dlﬁpbsed &

Instltutlon 3 o)
s g
5 MEMBER SECRETARY

b ~ SEIAA-TN
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CNO 44 . : s <N G
Lr. No.SEIAA—TN/FN 7641”(23,/.1,,”“:4/2020 dated: 05112020 : .'E-'SEIAA‘-TN?
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B e total extent Qf
34. 1t shall be ensured that 1 hearby quames(exwtlng, abandoned and

meter rad
) located withid 500 1us from ‘the Derlphery of. th1s quarry 1s not

. proposed
n the mmmg lease Penod of this apphcanon

g 5 hectares With!
nsnredthat ther(, 18 no 11‘151tat10n 1S located w1th1n 30@ meter radl. fr‘v':':' h
; jus the

exceedm
G ‘35 It: shall bee
- pertphery of the'

of the habltatxon

A .36 Free thca test should be conducted and reportcd to TNPCB Department ova 1 ‘
€o ogy and

Mmmg arid Regtonal Director, MOEF &, Cc GOI

o ~":37 Air samplmg at intersection point. ShOUId be conducted. and‘ ‘r.ep rt dw : Tv DCE,
. orted o’ NPCB
Department of. Geology and Mmlng and Regtonal Dtrector MoEF& CC GOI
dhy .3 8 Bunds to be provxded at the boundary‘of the: prOJect site. -

].":' gyl “'!53 £,
. K3 f

st Safety dlstan | L
o ce o
: Of 50m has to be pr0v1ded in case of railay, reservoir, canal/odm .,‘, St

"46 The Assnstan
Jeputy Director,. Dep dnment of Geology & mining shall ensure that the

Pr0ponent has A
engagp g hcense/cel'tlﬁcate obtamed from

the Competent authg e blaster w1th valld Blastln
onty beere echutlon of mmmg leas
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49, The proponent has to proy
R R PR | ‘MSurance Protection to the workers in the case of existing

mmmg or. prov1de the affi
ws davit in Case of fresh lease before execution of mining lease.

roponent ha
0. The PIOP $ to display e Name board at the quarry site shoWlng the details of

-Pro onent lease peri
oPr P v period, extent, et , With respect o the extSng acthlty before execution
of mtmng ' Do

‘ 51 Heavy earth machlnery eqmpments if utilized, after g ettmg approval from the competent

Tl authorlty . -
2. The Proponent shall ensure that the - project . activity including . blastlng, mining
: T?transportatton etc_should in: no Way have advcrqe 1mpact 10 the other forests such as

Ieserve forests and social forests tree plantatron and bio dwer51ty, surroundmg water
bOdlCS etc.. :

53 The proponent shall prov:de Greg ;,zié{}éibpmem at- thé rate.‘d’f,lnot,,less than 400

"_ trees/Hectare The tree saplmgs_s 'F"': _ less than 3m herght

54 The fugxtlve leSSmns should b :m,omtored .durmg the mmmg actlvrty and should be

reported to TNPCB once m amonth and the operatlon of the quarry should no way

1mpact the agrlculture actmty & water bodres near the pI‘O_]eCl sxte

1l zthe commltment made by.th 'fi;p ojgct: ropgnent in the Fmal LIA/EMP report shall be

trtqtly fgllowed.f g

I g rm 1 ng operatlons undertake re- grassmg the
) L'oh may have been dreturbed due to thetr mmmg

10n Whlbh is. ﬁt for growth of fodder ﬂora fauna

ct.-w.11,1§s.;'é!nd-zrestote ;_th'é land to 4,80

7, hep.rOJect ’proponent has to strlctly comply the Outcome/dtrectron of the Hon’ble NGT,
rlnc1ple Bench New. Delhi in the OA No. 186 of 2016 (MANo 350/2016), OA.
“No. 200/2016 O: ANo 580/2016 (M ANo; 1182/2016), 0. A No 102,2017 0.A.No.404/
"..2-016 (M A, No 758/2016 M. A No. 920./2016, M, ANo 1122/2016 M ‘A:No. 12/2017
& M. ANo. 843/2017) 0.A. No 405/2016 and 0.A No 520 of 2016 (M A No.981/2016,
MANo 982/2016&MAN0 384/2017) P :

Part‘B .General Condmons.

'.'-'EC is given, only on the tacma] T¢¢.°rds’ _documen‘ts and the commitment furnished in non

g ._VA‘JLtd1c1a1'stamp paper hy the pro
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’ . ) kLr.‘ NO.S ‘“‘: e C f i ﬁmn--—m.;mm;m : nr—‘~" T
_____,_-r-ﬂ-"’_.-"‘ the Ol’lSel'lt rom t A
5 The proporett " i 0Bt he TNPC Board befOre commencmg ﬂ’e
activit)’- . ‘ hnology aﬂd SCOpe Of reaiu
3. No chang® in minl s Workmg should be: made w1thout pr Ior
T Ta
approval of th AA
4. No-change it he 681" |
miﬂéfﬁl).-shoum bem 2 ch as r 1: ‘ s S AR R
e su e AT
" Effectwe safegu ard measures d hgu ar Water sprinkling. shall be camed out m;- ;‘"‘
pOllllthI‘l an avmg lngh levels of partlcu]ate matter such as‘ 1,

pI‘OﬂC to all'

nloadmg pOm
Ll roads. 1t 5}10“1d be cnsured that the Ambient Air Quahty parameters '

ms presenbed by the .Cllentml Pollutmn Control BOard in this regard
St ‘health risks on., account of bleedmg of 2

loadmg and u
"carried out on ha

conform to the.no

8l Effectlve safeguards shall be adopfe‘T

ectors m the water bodle

’,:.Q.A berm shall be leﬁ"‘from the bo

ments i hese"’ hould be prOperly mamtamed and operated

"l *_rrange

§:and hau : -should be restored m a mutually agreeable—‘ '
E-ma‘lme W ==l L

I here theqe are. conexdered unnecessary after extraction has been completed '
ncludmg safety :

‘all_ be. provrdcd w1th protectlve Téspiratory clevrces 9
e trammg

1asks glOves etc Supervrsory people qhould be provrded w1th adequat
cupanonal health survelllance program

L sho“es,

] S BF ye arly (:OlltIaCUOIlS :

of the
‘workers should be undertaken pertodzcally t

exposure to dust
and take corr: ective measures, if needed
ject shall be camed out

12. Periodical medi
: 1ca
1 Exammatlon ot the workers engaged irt the pro]
ammatron of the workers

'—and rec01 ds mai
b 5h0u1d be draw n dlned For the. PUrpose schedule of health ex
: n
and followed accordmgly The worlcers shall be provrded Wlth personnel

protectwem
easures such ag masks gl boot etC
‘ oves gots
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TAMILNADU POLLUTION CONTROL BOARD

Cafegory of the Industry :
CONSENT ORDER NO. 2001135927808 DATED: 16/12/2020.

PROCEEDINGS NO.F.2512SLM/RS/DEE/TNPCB/SLM/W/2020 DATED: 16/12/2020

SUB: TNPC Board-Consent for Establishment-M/S B GOKULNATH ROUGH STONE QUARRY S.F
No. 241/14 Part, MASINAICKENPATTI Village, Vazhappadi Taluk, Salem District - for the
establishment or take steps to establish the industry under Section 25 of the Water (Prevention and
control of Pollution)Act,1974, as amended in 1988(Central Act 6 of 1974)- Issued- Reg.

REF: 1. The unit’s application No . 35927808 for CTE New dated 03.12.2020.
2. IR.No : F.2512SLM/RS/AE/SLM/2020 dated 15/12/2020.
3. Minutes of the 158th DLCCC meeting held on 14.12.2020 (Item No 158-02).

Consent to establish or take steps to establish is hereby granted under Section 25 of the Water (Prevention and control of
Pollution) Act,1974, as amended in 1988(Central Act 6 of 1974) (hereinafter referred to as 'The Act’) and the Rules and Orders made
there under to

The Proprietor,
B GOKULNATH ROUGH STONE QUARRY
Authorizing cccupier to establish or take steps to establish the industry in the site menticned below:
S.F. No.241/14 Part,
MASINAICKENPATTI Village,
Vazhappadi Taluk,

Salem District.
This Consent to establish is valid upto September 13, 2022, or till the industry obtains consent to operate under Section 25 of the

Water (Prevention and control of Pollution) Act, 1974, as #mended in 1988 whichever is earlier subject to special and general
conditions enclosed.

Digitally signed by V.

V. Gopalakrishnarcopalakrishnan
- Date: 2020.12.17 07:15:04 +05'30'

District Environmental Engineer,
Tamil Nadu Pollution Control Board,
SALEM
To
The Proprietor,
M/s.B GOKULNATH ROUGH STONE QUARRY,
No.100NA, Meenangkadu,
Masinaickenpatty,
Valapadi Taluk, Salem District
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TAMILNADU POLLUTION CONTROL BOARD

SPECIAL CONDITIONS

This consent to establish is valid for establishin ili

: g the facility for the manufacture of products/
byproducts (Col. 2) at the rate (Col 3) mentioned below. Any change in the product/byproduct and its
quantity has to be brought to the notice of the Board and fresh consent has to be obtained.

I\SJ:; Description Quantity Unit
Product Details
1. | Quarrying of Rough Stone 139180 Cu.m/5 Years

The unit shall provide Sewage Treatment Plant and /or Effluent Treatment Plant as indicated below.

a Sewage Treatment Plant:

Treatment status: Septic Tank and SP/DT

SL. No. Eagne of the Treatment No. of Units Dimensions in metres
nit
1. Leach Pit 1 1.6 dia x 1.5 depth
b Effluent Treatment Plant:
Treatment status: No trade effluent and hence does not arise
SL. No. Name of the Treatment No. of Units Dimensions in metres
Unit
1.

This consent to establish is valid for establishing the facility with the below mentioned outlets for the
discharge of sewage/trade effluent. Any change in the outlets and the quantity has to be brought io the
notice of the Board and fresh consent has to be obtained.

Outlet No. |Description of Outlet Maximum daily discharge |Point of disposal
in KLD

Effluent Type : Sewage
1 Sewage 0.48 On Industrys own land

Effluent Type : Trade Effluent

Additional Conditions:

1. The unit shall provide leach pit arrangement for the treatment and disposal of sewage.
2. The unit shall ensure that no trade effluent is generated at any stage of the quarrying activity.
3. The unit shall ensure that First Aid Box is available at site.
4, The unit shall take necessary measures to ensure that there shall not be any adverse impacts due to
quarrying operation on the nearby human habitations, by way of pollution to the environment.
5. The unit shall carryout mining operation only in the area under quarry of 1.00.0 hectares as approved
in Environmental Clearance by SEIAA. ‘
6. The unit shall comply with the conditions stipulated in the Environmental Clearance issued by
SEIAA vide Letter No. SEIAA-TN/F.No.7641/1(a)/EC.No0.4424/2020 dated: 05.11.2020.
7. In case of revision of consent fee by the Government, the unit shall remit the difference in amount
within one month from the date of notification. Failing to remit the consent fee, this order will be
withdrawn without any- notice and further action will be initiated against the unit as per law

8. The proponent shall provide Green Belt development and the tree saplings shall be not less than one
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TAMILNADU POLLUTION CONTROL BOARD

GENERAL CONDITIONS

This consent to establish cannot be construed as consent 0 operate and the unit shall not commence
the operation without obtaining the Consent to operate. '

The applicant shall make a request for grant of consent to operate at least thirty days, before the
commissioning of trial production. ’ ' _ _

Any Change in the details furnished in the conditions has to be brought to the notice of the Board and
got approved by the Board, before obtaining consent to operate under the said Act.

The unit has to comply with the provisions of Public Liability Insurance Act, 1991 to provide
immediate relief in the event of any hazard to human beings, other living creatures/plants and
properties while handling and storage of hazardous substances (wherever applicable).

Consent to operate will not be issued unless the unit complies with the conditions of consent to
establish.

The unit shall provide adequate water sprinklers for the control of dust emission during the loading
and unloading of construction material so as to minimize the dust emission.

The unit shall provide water sprinklers along the temporary roads inside the premises to avoid fugitive
dust emission during the vehicle movements.

The unit shall develop green belt of adequate width around the premises.

In case there is any change in the management, the unit shall inform the change with relevant
documents immediately.

Digitally signed by V. Gopalakrishnan

V. Gopalakrishnan paezozo1217 71552 ros30

District Environmental Engineer,
Tamil Nadu Pollution Control Board,
SALEM



TAMILNADU POLLUTION CONTROL BOARD

Category of the Industry :

CONSENT ORDER NO. 2001235927808 DATED: 16/12/2020.

PROCEEDINGS NO.F.2512SLM/RS/DEE/TNPCB/SLM/A/2020 DATED: 16/12/2020

SUB: TNPC Board-Consent for Establishment-M/s. B GOKULNATH ROUGH STONE QUARRY , S.F.
No. 241/14 Part, MASINAICKENPATTI village, Vazhappadi Taluk and Salem District - for the
establishment or take steps to establish the industry under Section 21 of the Air(Prevention and
control of Pollution)Act,1981, as amended in 1987(Central Act. 14 of 1981)-Issued -Reg.

REF: 1. The unit’s application No . 35927808 for CTE New dated 03.12.2020.
2. IR.No : F.2512SLM/RS/AE/SLM/2020 dated 15/12/2020.
3. Minutes of the 158th DLCCC meeting held on 14.12.2020 (Item No 158-02).

Consent to establish or take steps to establish is hereby granted under Section 21 of the Air (Prevention and control of Pollution)
Act, 1981, as amended in 1987 and the Rules and Orders made there under to

The Proprietor,
M/s . B GOKULNATH ROUGH STONE QUARRY

S.F No.241/14 Part,
MASINAICKENPATTI Village,
Vazhappadi Taluk,
Salem District.
Authorizing occupier to establish or take steps to establish the industry in the site mentioned below:
S.F No. 241/14 Part,
MASINAICKENPATTI Village,
Vazhappadi Taluk,

Salem District.
This Consent to establish is valid upto September 13, 2022, or till the industry obtains consent to operate under Section 21 of the

Air (Prevention and control of Pollution) Act, 1981, as amended in 1987 whichever is earlier subject to special and general conditions

enclosed.
. ! Digitally signed by V.
V. Gopalakrishna ’%ggalakﬂshnan
J “"Date: 2020.12.17 07:13:45 +05'30'
District Environmental Engineer,
Tamil Nadu Pollution Control Board,
SALEM
To
The Proprietor,

M/s B GOKULNATH ROUGH STONE QUARRY,
No.l00NA, Meenangkadu,

Masinaickenpatty,

Valapadi Taluk, Salem District

Pin: 636103

POLLUTION PREVENTION PAYS
4
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TAMILNADU POLLUTION CONTROL BOARD

I!

Copy to:
1.The Commissioner, AYOTHYAPATTINAM-Panchayat Union, Vazhappadi Taluk, Salem District .
2. Copy submitted to the Member Secretary, Tamil Nadu Pollution Control Board, Chennai for favour of kind information.

3. Copy submitted to the JCEE-Monitoring, Tamil Nadu Pollution Control Board, Salem for favour of kind information.
4. File

POLLUTION PREVENTION PAYS

n
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TAMILNADU POLLUTION CONTROL BOARD

SPECIAL CONDITIONS

This consent to establish is valid for establishing the facility for the manufacture of products/
byproducts (Col. 2) at the rate (Col 3) mentioned below. Any change in the product/byproduct and its
quantity has to be brought to the notice of the Board and fresh consent has to be obtained.

lgl. Description Quantity Unit
0.
Product Details .
1. | Quarrying of Rough Stone 139180 Cu.m/5 Years

This consent to establish is valid for establishing the facility with the below mentioned emission/noise
sources along with the control measures and/or stack .Any change in the emission source/control
measures/change in stack height has to be brought to the notice of the Board and fresh consent has to
be obtained if necessary.

I Point source emission with stack :
Stack |Point Emission Source Air pollution Stack height | Gaseous Discharge
No. Control measures |from Ground |in Nm3/hr
Level in m
I Fugitive/Noise emission : '
SL Fugitive or Noise Emission |Type of emission Control
No. |sources measures
1. | Vehicle Movement | Fugitive Water Spray
System

Special Additional Conditions:

The unit shall install the approved retrofit emission control device/equipment with at least 70%
Particulate matter reduction efficiency on all DG sets with capacity of 125 KVA and above or
otherwise the unit shall be shift to gas based generators within the time frame prescribed in the
notification No. TNPCB/Labs/DD(L)02151/2019 dated 10.06.2020 issued by TNPCB.

Additional Conditions;

1. The unit shall adhere to the Ambient Air Quality /Ambient Noise Level standards prescribed by the
Board. :
2. Extensive water sprinkling through the water sprinkler fitted tanker lorry shall be carried out on the
main road and other service roads to control fugitive emission.
3. The unit shall ensure that public movement across the quarry lease should not be disturbed due to -
quarrying activity and vehicular movement.
4. Drilling and blasting shall be done only either by licensed explosive agent or by the proponent after
obtaining required approvals from Competent Authorities.

The unit shall comply with the conditions stipulated in the Environmental Clearance issued by SEIAA
vide Letter No. SEIAA-TN/F.No.7641/1(a)/EC.N0.4424/2020 dated: 05.11.2020.

5. In case of revision of consent fee by the Government, the unit shall remit the difference in amount
within one month from the date of notification. Failing to remit the consent fee, this order will be
withdrawn without any notice and further action will be initiated against the unit as per law.

6. The proponent shall provide Green Belt development and the tree saplings shall be not less than one
meter height.

) Digltally signed by V. Gopalakrishnan

V. Gopa la Krishnar\ogeznonz17071407 s0530

District Environmental Engineer,
Tamil Nadu Pollution Control Board,
SALEM
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TAMILNADU POLLUTION CONTROL BOARD

GENERAL CONDITIONS

This consent to establish cannot be construed as consent to operate and the unit shall not commence
the operation without obtaining the Consent to operate,

The applicant shall make a request for grant of consent to operate at least thirty days, before the
commissioning of trial production. |

Any Change in the details furnished in the conditions has to be orought to the notice of the Board and
got approved by the Board, before obtaining consent to operate under the said Act.

The unit has to comply with the provisions of Public Liability Insurance Act, 1991 to provide
immediate relief in the event of any hazard to human beings, other living creatures/plants and
properties while handling and storage of hazardous substances (wherever applicable).

Consent to operate will not be issued unless the unit complies with the conditions of consent to
establish. :

The unit shall provide adequate water sprinklers for the control of dust emission during the loading
and unloading of construction material so as to minimize the dust emission. L _
The unit shall provide water sprinklers along the temporary roads inside the premises to avoid fugitive
dust emission during the vehicle movements,

The unit shall develop green belt of adequate width around the premises.

In case there is any change in the management, the unit shall inform the change with relevant
documents immediately.

V : Digitally signed by V.
opalakrishnan

Gopalakrishnap Bt6: 2020.12.17 07:14:30 40530

District Environmental Engineer,
Tamil Nadu Pollution Control Board,
SALEM -



:o‘“’”'a s ;:f'ﬁﬁ% : ‘\\\Z(
ll
Rk ”,,y

- :
X 'V

S pgc';';.;;';;v:\ M
datesiiv q

0
0 & .' “ =
5%
AN RSN

.............

;;*5‘@@ EBIT@ “-m TAMILNADU / ) 13- 2030
L

AA 261232
Lo P g™l AR

Lo rgrrff,.m&m Wﬁmﬂz\

: l

i
|
2 E %ﬂ( Y /&my . | i e
o B . > ' e
S .f\%m woam v e,
PO B, | Lo 132607 @ 198
:.4-“{e¢r"'_-u_'.ﬂ.;\\:&-’; ol . - ! |
ST E Clh APPENDJX I .

. (See Rglle 8 and 8A of Tamll Nadu Mmor Mineral Concessnon Rules, 1959)

AS PER G.0.(MS).NO.169 INDUSTRIES (MMC.1) DEPARTMENT DATED
2.08.2020. THE ASSISTANT DIRECTOR (1/C), ' DEPARTMENT _OF

GEOLOGY AND MINING, SALEM VIDE PROCEEDINGS ROC.NO.184/2020/

MINES§A/ DATED: 2.4, 12.2020 FOR A PERIOD OF TEN YEARS.

DEED OF LEASE FOR QUARRYING AND CARRYING AWAY MINOR

MINERALS BY PRIVATE PERSONS. . 0
THIS INDENTURE MADE THIS 29" day of Degernden o

 between the Governor of Tamil Nadu (hereinafter referred to as * the
lessor E Wthh eXP"ess'O“ shall where the COntext s0, admits include his
succes&ors in’ office and- assigns) on the one part and Thiru.B.Gokulnath
S/o.P. askaran resldmg at 100NA, Meenangakadu,;-Masmalckenpatty,
Valapaagy Salem-636 . 103 (Aadhaa'r' N0.9059 5652 :3679) (hereinafter
called gthe lessee” Wthh expressmn shall-where the, context so admits
includeg his heirs; executorS admlnlSLrators. legal renresentatlves and

assignsg of other par.t.v

Y/ e N %3” ZM"FE"""L' - e
B (3 Mt Lo ,\;451 PR | LRSSOR N
LR > a5k N comr'\ Aggzistant Director . T
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C o R TS ! .-Jl r_lf ._-»f‘;nu_]g',_. ant \_ﬁgr'”q'q. N
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WHEREAS the lessee has appiieq to /has been tr\)e successful bidder
in a public auction conducteq. by . the Government of Tamil Nadu
(hereinafter referred to as “the Government” for 3 |ease of lands in the
Tender-cum-auction in Salem District for the purgose of mining for
Roughstone, Stzed .Stone, Chakkar Jelly and has deposnted with the
Assistant Dlrector, Dept. of Geology and Mining, salem the sum of
Rs.5,76,000/- (Rupees flve lakhs seventy six thousand only) remitted at
State Bank. of India, Salem on-21.12.2020- as securlt\/ for the due and
faithful performance by the lessge of the covenants and conditions on the
part of lessee herelnaﬁter contained.

AND WHEREAS the lessor has. agreed to grant the lessee, a lease of
the lands and premises here in after descrlbed
NOW THESE PRESENTS WITNESS as follows -

1. The lessar hereby demlses to the lessee all those several pieces
or parcels of Iand Situated in the’ Village of Masinaickenpatti in the
sub reglstratlon district of Ayothlapattmam in the State of Tamil Nadu
beung more particularly descrlbed in the schedule hereunder written and
dehneated in map or plan, hereunto annexed and therem coloured.

2.There are Included m the said demise and for the purposes
thereof the liberties following:-

(1) To get Roughstone", :5'.S'izéd stone, Chakkai and Jelly from the
said demised pieces of land. :

(2) For the purpose aforesald to use any Water in or under the said
demised pieces of fand and to dlvert the same and to make or construct
any water courses or ponds s0,’ hOWEVEF, that nothlng shall be done in
the exercise of this authority Wh‘Ch shall interfere wﬁh the rights of any
adjoining owners or tenants of the 1essor in respect ofisuch water.

(3) Generally to do " things which shall be convenient or
necessary for getting the ROUQhStone' Sized stone, Cl‘\akkal and Jelly and
materials hereby aythorized X to be got and remoying and disposing

thereof as aforesaid.

C‘B, A¢ _ Assistapt Director
‘ et Dept of Goolpgy and Mlnlnq
L asee_—/m P QR o | S,
el Ml
-oNT;ﬂ —~|~ o .
\ S | o
| o THE €6 a

-
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3. There are excepted from and reserved t0 thle les
demise- Y '
(1) All earth mmerals and other substances n
expressly authorized to be got from the demised lands DY the 1€55€€-
(2) Liberty for the lessor or other persons authorized by him €0

sor out of this

ot hereinbefore

search for, work, get, carry away and dispose of thel excepted minerals
and other substances and for such purposes to have the right of ingress,
egress and regress over the said. demised pieces of lands and to make
erect and use all pits, machmery, buildings, roads and other necessary

works and convenlences provrded that the rights hereby reserved shall
be exercised in such a way as to cause as little obstruction @s possible to
er and that

- the lessee in the use and en]oyment of his’ rlghts hereund

reasonable compensation for damages caused by any such obstruction

shall be paid to the. Iessee the amount thereof in the c;ase of difference to

be settled by arbitration as hereinafter provrded o

4, The said premises shall be ‘held by the lessee for the term of

e
ten years from the Qo)wday ofj)ace-o by 2020 to the a8 day of

bwm‘ﬂﬂ ' 2030 WhICh shall however be determlnable as hereinafter

provided.

5. The les
selgmorage fee or dead rent whlchever is greater, for the

see shall pay durmg the sald term, the land assessment

the cess and

‘minerals removed or consumed at the rates prescrlbed from time to time

in Appendix-IL.

(1) The said assessment ‘and cess amOUﬂting to Rs.1,500/-paid for

the lease period of ten years. .-
(2) The said Seigniorage fee of Rs.177/-(Rupees One hundred and

seventy seven only) per unit of Roughstone, Sized stone, Chakkai and

Jelly shall be paid before the same is removed from the said demised
pieces of land. provided that the seigniorage fee shall be levied at the

rates fixed by the Government from. time to time,
6. The lessee hereby coven&mts with the lessor s follows:-

(1) To pay the assessment
whichever is greater, On the days and in the manner afOresald

cess and seigniorage fee or dead rent

z4 )
/'i :
IPE
‘ ' ASSIsta 7
v s . Dem 0f D“'ectcr &
T ~ 3epl 0 and Wining e T L
LES _Myj (F 2 n'l,@ "CKI Salen I or S
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(2) To bear, pay and dlscharge all existing and future rates, taxes,
assessment, duties, impositions, outgoings and burdens whatsoever
~ imposed or charged upon the demised . premlses or the produce thereof
or the land assessment the cess and the sengnlorage fee hereby
reserved or upon the owner or occupier in respect thereof or payable by
either in respect thereof except such charges or ,mpoﬁntlons as the lessee
is or may hereby be by law exempted from.

(3) Before digging or opening any part Of the sa|d demised pieces

of land for Roughstone, Sized stone, Chakkai and Jeljy carefully remove
the surface soil to a depth of at least one metre and day aside and store
the same in some convenient part of the said demlsed piece of land until
the land from which it has been- removed Is agaln restored to a state, fit
for cultivation as hereinafter prov1ded

(4) To effectually fence off the same demised bieces of land from
the adjoining lands and to keep the fénces in good repalrs and condition.

(8) Not to assugn underlet or part with the' possession of the
demised premlses or any part thereof w1thout the wr|,tten consent of the
lessor first obtained. _ :

(6) After workmg out any part of the Sald dernlsed pieces of land
forthwnth to level the same and repiace the surface SOIl thereof and slope
the edges where necessary s6. as to afford convenlent connection with
the adjoining land. S _

(7) That the lessee shall keep correct accounts in such form as the
Assistant Dlrector (I/c) Dept of: Geology and Mining, Salem shall from
time to tlme requrre and drrect showmg the quantities and other
- particylars of the mineral obtalned by the lessee from the said lands and
also the number of persons emP'OVEd in carrying (pn the said mining
operations thereln and shall from ‘time to time |when so directed
by the Assistant D|rector (I/C) Dept. of Geology and Mining, Salem
prepare and maintain complere and correct plan Iof all mines and

workings in the said lands and shall allow, an\ﬂ officer thereunto

authorized by the Government from time to time and at any time, to

) o _;)
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such a
examine ccounts 3d any such plans and shall when so required

supply and furnish to the Government all sych information and returns

regarding all or any of the matters af nment shall from
oresaid the Gover

time to time require and d“'ect

(8) That the lessor's agents servants and W(I?rkmen shall be at
liperty at all reasonable times during the said term ta Inspect and
examine the ‘works carrieq on' by the- lessee under the liberties
hereinbefore granted and the’ lessee shall and will frorn time to time and
~at all times durmg the said term hereby granted conform tp and observe
all orders and regulations which the lessor or his authorlzed agent as the
result of such mspectlon may from time to time see f“t to impose to keep
the premises in good and substantial repair order and condition or in the
interest of public health and safety,

(9) That the lessee shall not without the expresg sanction in writing
of the Assistant Director (I/c) Dept. of Geology and! Mining, Salem cut
down or Injure any timber or trees on the said lands but he may clear
away bush wood or undergrowth which Interferes With.any operations
authorized by these presents.

(10) That if the |ands shall be used for any purpose other than
mming for Roughstone, Slzed stone, Chakkal and Jelly or if- they are not
at any tlme used for the said purpose the Iessor shall be at liberty to
terminate the Iease W|thout notice. - ‘ :

(11) That this lease may be termmated in respect of the whole or
any part of the premises by six' months notlce in writing on either side.

(12) That on. such determmatlon the lessee shall have no right to

compensation of any klnd S

(13) That the land assessment, cess and’ SEIgfthl‘age payable under
these presents shall be recoverable under the Pprovisions of the Tamil Nadu
Revenue Recovery Act, 1864 (Tamﬂ Nadu Act II of 1464) or any subsisting

statutory moduﬁcatlon thereof
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(14) At the determlnatlon of the lease, to deliver up the demised

premises in such condition as shall be in accordance With the provisions of
these presents save that the jeggee shall, if so required by the lessor,
restore in manner pronded by the foregoing covenant in that behalf the
surface of any part of the land which has peen occupied by the lessee for
the purpose of the works hereby authorized and has not been 0 restored.
(15) That the |essee shall abide by the conditions laid down In the
payment of Wages Act 1936 (Central Act IV of 1936)' the Mines Act, 1952

(Central Act XXXV of 1952) and Indlan Explosiyes Act} 1884 (Central Act IV
of 1884), and . '

7. The |essor hereby covenants wuth the lessee rhat the lessee paying
the land assessment,: the cess and the seigniorage fee hereby reserved and
- observing and pefrformlng the several covenants and stipulations on the
part of that lessee herein contained shall peacefully hold and enjoy the
premises, liberties arid powers h'ereby demised and granted during the said

~ term without any lnterrupt|on by the lessor or any persons rightfully
claiming under or in trust for him.

8. It is hereby further agreed between the parties as fpllows:-

(1) If any part of the land assessment cess qr seigniorage hereby
reserved shall be unpaid for thlrty days after becommg payable (whether
formally demanded or not) or if the lessee becomes insolvent or if any
covenant on the lessee’s part 'herem‘ con_talned shall|not be performed or
observed, then and ‘any of the said cases it shall be lawful for the lessor at
any time thereafter to'd;eclar'e“ the whole or:any part of the said security
deposit of Rs.5,76,000/- “(Rypees five lakhs seventy 5six thousand only) to
be forfeited and also to re-enter upon the demised premises or any part
thereof and thereupon the dem|ses shall ab5°|UtE|V c%etermine but without
prejudice to the right, Of any other aCt]°n of the lessor in respect of any
breach of non-observance. of the Iessee s covenants he‘erem contained.

(2) At the determmathﬂ of the lease, the lessee shall at liberty to
remove, carry away and dispose Of all the stock ROUfhstone Sized stone,

Chakkai and Jelly readv for denvery on the |35t daY oflthe lease period
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(i.e. 28 R~ -2030) and all engi'nes achinery pna"nt, articles and things
. g ! ! i .
whatsoever (not being building or brick or stones): t! e lessee first paying

any land assessment, cess and seigniorage and othe{ sums which may be

due and performing:and observing the covenants on|his part hereinbefore

reserved and contained and also making good any damage done by such

removal but any bundlngs which shall be erected Pn the said demised

pieces of lands by the lessee and left thereon at the eter
shall be the absolute p.roperty of the lessor who shaII! not be bou{nd to pay
any price for the same.

(3) If the Iesse‘e shall have paid the land as§essmentf cess and
d and performed the

said deposit

mination of lease

seigniorage due to the Government and duly reserve
covenants and condltlons on his part herein contain d, the
of Rs.5,76,000/- (Rupees five lakhs seventy six thousand only) shall -be
returned to him at the expiration of the said term of ten years.

(4) Should any quest|on or dlspute arise regarding an agreement
executed in pursuance of these rules or any matter or thing connected
therewith or.the powers of the regrstered hO‘deT there under the

amount or payment of the seigniorage fee or area| assessment made

payable thereby the matter in - issue shall bel decided by the

Commlssmner/Dlrector -of

holder/ registered holders;
decision of the CommISSlOner/DIreCtOI’ of Geology and‘ Mining, the matter

ed to the State Government for decision!

Geology and Mining. In case the registered
lessee/lessees, is/are noi; satisfied with the

shall be referr
9. If the lessee is in occupation of the lease- Told area after the

expiry of the period for which the lease has been granted or renewed or
after the determination of the leases the lessee shall be deemed to be in
unlawful possession of the sald area and he shall be liable to eviction
from the lease . hold area i addltlon = e habli to be charged at
double the rate’ of the 1ease amount or bid amount, as the case may be,

1
for the pel‘IOd of. such occupaﬂOﬂ _
penod of lease 18 from 9_0\ Decetn berj -2020. The
- 'o;r .dead rent, whlchever is greater and the area

seigniorage fe
¢ amount P"eSC”bEd by the Government from

assessment and any Othe
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to time are
time to be paid by the lessee for every ygar of lease perioc

months in adv
3 dvance WlthOUt any notice any V;O[atmm of this will end in
automatic termination of lease.

(2) The lease Derloq. chall expire on the afternodn of ag-12 -2030.
The lease shall not be renewed. Extension of lease s]'\all not be granted
under any circumstantces. Lo |

(3) The lessee shall hand over possession of the  lease hold area to
the Assistant Director (I/c) Dept of Geology and Miping; Salem on the
next day immediately after the exp|ry of the lease by (ﬂhng an affidavit to
the above effect and shall obtain acknowledgement fc?r handing over the
affidavit from the office of the Assrstant Director (I/¢) Dept. of Geology
and Mining, Salem. If the lessee |s in possessmn of lease hold area after
the expiry of the period of Iease it shall be deen%ed to be unlawful
.possession of the said land and shall be liable to be pl nished as provided
in Rule 36- (A)(4) of Tamil Nadu Mmor Mineral Concession Rules, 1959.

(4) The lessee shall keep correct accounts showing the quantities
and other par‘clculars of all mlnerals obtained from the lease hold area,
and maintain registers at the quarry site in the form niotlﬁed in the Salem
District Gazette Extraordinary No. 03 dated 22.01.2020.

(5) The lgssee shal! send monthly report to th? Assistant Director
(I/c) Dept. of Geology and Mining, Salem furnishing tr?e particulars of the
quantities of minerals quarried, transported, etc in the form notified in
the Salem District Gazette Extraordlnary No.03, dated 22.01.2020 before
the 5% day of every month : '

(6) The Iessee sha!l not dlSturb nearby habltat|Tns, buﬂdlng, water
courses, banks of water’ ‘tanks, rivers, trees, roads, cart tracks, foot path
and other public propertles while quarrying in the leasIe hold area.

(7) The lessee shall not cause hindrance to the iadjoining pattadars

or public while quarrymg in the lease hold area.

(8) A safety distance of 300 meters to the nearby habitation,
s, Railway and Electric & Telephone lines and

|Ilage‘road should be left while quarrying.
: : |

50 meters from the road
10 meters tq foot paths, v
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Geolo;\g/) a?;e NIIT:ISnegel sSl:)lt:: allow the Assrstant D'recwr (1/c) DR l
or. anv ocher authorlged by the Assistant
Director (I/c) Dept of- Geology and Mining, Salem | in this behalf or any
other officer. authonzed by the. State Goverr:ment in this behalf to inspect
the area and verlfy records and accounts and furr]|5h such information

under the terms as may be requ”»ed by them.
(10) The Iessee shall carry out the quarrying operation
- scientific systEmatlc manner keepmg in view of, the. proper safety of the
labourer conservation of minerals and preservation: of environment and

s in skilful,

_ecology.

(11) The lessee shail allow any ofﬂcer authorized by the Assistant
and Commissioner

inspect for the

Director (I/c) Dept. of Geology and Mining, Salen
/Director of Geology and Mmmg to enter upon the area and
purpose mentioned in conditions (4) and (10) above ?nd also carr
directions issued to the sat|sfact|on of the above said. |

(12) The lessee should restrrct his mining opera}:lon strictly within the
;

y out the

permitted area as defined in the sketch

(13) The lessee should mamtam at his cos
indicating the survey numbers, years of the lease, ngme of the lessee and
the lease period to the satlsfactlon of the Assistant Durector (I/c) Dept. of
Geology and Mining, Salem /Dn’ector of Geology and IYllnlng and maintain it
at all time at the quarry site. The: ‘'sign board should l:1le in the form notified
in Salem District Gazette Extraordinary No.03, dated %2 .01.2020.

(14) No workmg shall be made within a distance of 7.5 meters of all
permitted area as per rule 111 of Metalliferous

proper sign boards

along the boundarles of the

Mines Regulation, 1961 ‘
(15) The lessee should make his own arranTements to form the

approach road from the public road to the place of thej quarry.
(16) The lessee shall, at his own expense, erect boundary marks

around the area shown. in the plan annexed to the |3Te deed and in which

imes maintain and keep

he works minerals and atallt such boundary marks

in good repair.
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rransportation of

-~ - T0ve

Roughstone, Sized Ston.e;i Chak. ¢ Or .allow removapand
- IKKaj

this behalf by the Assiétéht D_i'rector'l'(ylc) Dept. of |Geology and Mining,
salem g |essee_or’-_ hi.'s meh"inv.tw'n.. shall issu.e the facsimiled despatch
slips to the vehicles use, d for r-e‘rho.\}al'Or transporfaticn of the Roughstone,
Sized stone, Chgkka;:.and’ Jelly:‘fur\nighing"'the partictlars in the despatch
slips spec‘iﬂcally--}indicat'ing the vehicle aumber, th quantity of the
Roughstone, Sized stone, Chakkai and Jelly allowed [to be transported ¥
the vehicle by using that despatch slip and the fime of Issue of the

despatch slip to the ‘vehicle. All the vehicles uged for transporting
Roughstone, Sized stone,, Chakkai and Jelly from the said lands shall b€ In
possession of indivié}lual &espéftch slips for the quanti‘y of the Roughstone,
Sized stone, Cha‘kkai ahd Jeﬂ"y available in the vehicle at the - times of
transportation of the Roughétb_rie,' Sized stane, Chaigkai and Jelly by the
vehicle.

(18) The lessee shall use the said lands only jfor the purpose of
quarrying Roughstone, Sized st&;‘ne, Chakkai and Jé}lly specified in the
quarrying lease. If any error or W;rong;lescription of the mineral is found
in the order granting the quarrying lease of in the legse deed, it is liable
to be corrected at any time and the lessee shall not claim any right
whatsoever based on any such ej‘-ror or wrong description of the mineral
found in the order granting quarrying [ease orin the Igase deed.

(19) The lessee should not quarry stones in BLOCKS which can be
used for polishing and export pUT poses.

(20) If any mineral not ‘specified in the lease|[deed is discovered
the lessee shall not win.or dispase of such mineral without obtaining the
permié,sion of the aythority empowered to grant lease for quarrying of
the discovered minefal and without pa\_(ment of seigniqrage fee. If the
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lessee fails to in 1
timate the Assistant Director (1/c) D pt. of Geology and

Mining, Salem the discovery.: of such new minerals [within 2 period of
30 days from the date of discovery of the mmeral the Assistant
Director (I/c) Dept. of Geology and Mining, Salem may levy enhanced

seigniorage fee upto 15 tlmes of ordinary selgmorage fee.

@1 The lessee is not entitled to remove the Roughstone, Sized
stone, Chakii and Jelly f“Om the said land after expll’Y ‘of the period of
the quarrying lease .granted.

(22) The Iessee shall not keep in the lease hold area any engine,
machinery, plant, artlcles or. thmgs whatsoever after the expiry of the
lease period any they shall be removed on.the last day of the lease.

(23) The Iease shall not be sublet to anybodY

(24) The |e$see shall not claum compensatlon from the Government
for the |OSSGS, if any incyrred by him in quarrying.

A_ (25) The lessee shall be held respons1ble fqr accidents if any
‘happened to the Iabourers and others while quarryirg and Government
shall not be held responslble for this. "

(26) The Iessee shall - ‘be held responsible for all losses due to
improper working of the quarry durlng and after the _pernod of lease and
he should pay the penalty to be levied for this. i

(27) Simple interest at the rate of 24% per annum shall be levied.
If the amount due to Government is not paid within the due date.

(28) The arrears of any. amount payable shall be recovered under
the provisions of the Tam|l Nadu Revenue Recovery Ac;t 1864,

(29) In case of breach by the lessee or his transferee or assignee
of any of Tamil Nadu Minor Mineral Concession Rules, 1959 or of the
conditions of the lease, the Government/the Dnrectpr of Geology and
Mining/ the Assistant Director (I/C) Dept. of Geology rand Mining, Salem
without prejudice to any Other. ‘penalty which may be! imposed in respect
of such breach, may cancel the lease after grantlni an opportunity of
hearing to the said person-

/
’
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(30) The terms ang %
modifications, déle'ti'o‘n and 'C°hdit10ns are also subjéct to such further
~ o additie : the
Government from time tg tjme tions ajteration.as may be ordered by
(31) The les ' |
applicable to qua ‘See Bl COmply with provisiops of labour laws
ttract leqal rrle's / mine;, Any contravention of|this provision shall
attract legal proceedings of 3PPropriate aythority '

2 . ! 1
(32) The |¢Ssee shall s_tri_ctly complly With the pl’OViSiOns of labour
legislations such as:- . : e
. . , | |
;. r;mr'::r:? V::Ia»ges A;t; 1948 and Central Rules, 1950.
3. E . l - Of Wages Act, 1936 and Mines Rules, 1955
. Equal Remuneration Act and Central Rules, 1976-

4. The Indian Explosives Act, 1884 (Central Act IV f 1884).

(33) With'regard to the safety of the public prcl’pperty the lessee is
also hereby expressly - bound by .the relevant rggulations of “the
Metalliferous Mines lRﬁl'gl_“at_lon._fs' iQGi"'ahd’ the lessee :FhaH be responsible
for non-compliance and: consequential eventuality.

(34).' Besides, the .ab'o_v'é. saidﬂéo.ndit'rons,‘the Iéfssee shall abide by
the conditions I3id down in the Assistant Director (1/¢) Dept. of Geology
and Mining, Salém P%oceedin_g's"Rbc,184/2020/Mines-A dated 29.12.2020
in Tamil Na;du."MIno.r Mineral Concession Rules, 1959, ‘Mines and Minerals
| .,(Developmént and I@egulatidh) ’Act, 1957 and the orders of the
Government, Commlss'io.ner/Directo_r of Geology and Mining and Assistant
Director (I/c) Dept. of 'Géolbgy and Mining, Salem to pe issued from time
to time.

(35) The lessee shall effectively implement all the conditions
stipulated in the consent of the Tamil Nadu Pollution Control Board.
© (36) Instruction to follow all the conditions imppsed by State Level
‘Environment Impact Assessment Authority in their lefter No. SEIAA-TN/
 No.7641/1(a)/EC.No.4424/2020 dated 05.11.2020.
(37) All the quarry [2boUrer should be registered with the Labour
Welfare Board of Government Tel) Seky end 19 ibe enrolled in the

Group Insurance Scheme: |

CB | -; L‘SR

Assistant Director
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(38) As per the Dir . ~13-
Cctor
N0.2735/MM2/202¢ dateq % Fof Geology and Mmlng* Chennai letter RC.
after ceasing' mining §D8rat 8.08.2020, the mining lease holders shall,
' - lons,

fodder, flora, fauna etc. d to a condition which lis fit for growth of

(39) The |ess
ee ShOUI
work. | | d ”Ot employ Chlld Iabours in stone quarry

(40) For the Durpose of calculation of stamp d“ty article No.35 (2)
(IV) of the stamp act, 19 of total one time | lease amount of
Rs.28,80,000/-, area assessment for ten years RS. 1;500/ and security
deposit -amount of Rs.5,76,000/-  and appr0leately Seigniorage fee

Rs.1,64,23,2407- were taken into account.

. =
(41)  The ten years. lease peripd starts from the.. 23...day
of.Dz.C.Q-m.bm 2020 and ends on the ?3’Wday of .9 , (¢.m%.¢71.2030.

SCHEDULE

1. Name of the Di’stﬁc}t 0 1 Salem.

2. Name of the Téluk'- L valapadi.'

3. Name of the Villagé .. : Masinaickenpatti.
4. Name.of the Sub Reglstratlon Dlstrlct : A'yothiapattinam
5 « -1 Ten years:

. Lease period o _', e
- | S _From | aq -12:-2020 ‘to 0§ - 12~ -2030.

R #7\75;’7 — BOUNDARIES
Surveygmj pssess (| North South! | East West
Numbergg hectaf ment | BYy: By By - By

| Rs. P S.No. S.No.\E S.No. | S.No. |

__/’——ﬁ;zg’o’/? 241/14 | 241/14 | 241/14 | 241/14

241/14 1.09.0 per year (Part) (Part) ! | (Part) (Part)

(Part) per .
' - 1

__,,_/

1 ! /"J_

Assisthnt Director

W

B

LESVSEE .f Dept. of Geplogy and Mining
R , alem. :
‘nécUMcN ?_é‘ﬁ_Cr COUPF ¢ ’!DOK] i /ﬁ“ﬁ?‘:r“ E
q ! : e RS
CONTAINS HEETS [ _SHEET ; {/j s

- y
Sl

l %MJ l e



o7 -

IN  WITNESS -14-
ere

Assis : i
ssistant Geologist / Aggiet of  Thiru.a Balamurpgan:M.S¢.M-B-Ax

Mining, Salem District (Aadhe
ar No.

ector (I/c) Dept. of Geology and

4997 7078 6490) acting for and on

behalf of and b
¢ r . ) !
and  Thiru.B.Gokulnath and direction of the Govefnor of Tamil Nadu

Meenangakadu, Masinaicken S/0.P.Baskaran

residing  at  100NA,

No.9059 5652 3679) h patty, Valapady, Salem636 103 (A2dnaar
' ' av.e here.unto set their respecti\'{e hands.

LESSEE

Signed by the abbve |
named in the presence of:-

Dept. of Geology and Mining
Salem

Signed by i:he above
named in Yhe presence of:r

Dept. of G ology and Mining
g!Salem. |

s -
! EZ}?’%@
Assistant eologist

QDJ- AT aima)é'p

Special Tahsildar (Mines)
Dept. of Geology and Mining,
Salgm.
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TAVILNADY POLLUTION CONTROL BUARD

Category of the Industry -
RED
CONSENT ORDER NO. 2104137669777 DATED: 29/03/2021.

PROCREDINGS NO.F.2512SLM/RS/DEE/TNPCB/SLM/W/2021 DATED: 29/03/2021

SUB: Tamil Nadu Pollution Control Board ~-CONSENT TO OPERATE —-After CTE -M/s. B
GOKULNATH ROUGH STONE QUARRY , S.F.No. 241/14 Part, MASINAICKENPATTI
villageVazhappadi Taluk and Salem District - Consent for the operation of the plant and discharge of
sewage and/or trade effluent under Section 25 of the Water (Prevention and Control of Pollution)
Act, 1974 as amended in 1988 (Central Act 6 of 1974) — Issued- Reg.

REF: 1. CTE Procs. Nos. F.2512SLM/RS/DEE/TNPCB/SLM/W&A/2020 dated: 16/12/2020
2. Units application no. 37669777 for CTO-after CTE dated 09.03.2021
3. IR.No : F.2512SLM/RS/AEE/SLM/2021 dated 23.03.2021
4. Minutes of the 168th DLCCC meeting held on 25.03.2021 (Item No. 168-06)

CONSENT TO OPERATE is hereby granted under Section 25 of the Watcr (Prevention and Control of Pollution) Act, 1974 as
amended in 1988 (Central Act, 6 of 1974) (hereinafter referred to as “The Act”) and the rules and orders made there under to

The Proprietor, "
M/s . B GOKULNATH ROUGH STONE QUARRY

S.F No.241/14 Part,

MASINAICKENPATTI Village,

Vazhappadi Taluk,

Salem District.

Authorising the occupier to make discharge of sewage and /or trade effluent.

r

This is subject to the provisions of the Act, the rules and the orders made there under and the terms and conditions incorporated

under the Special and General conditions stipulated in the Consent Order issued earlier and subject to the special conditions annexed.

This CONSENT is valid for the period ending March 31, 2025

GOPALAKRISHNA  oigitally signed by
*GOPALAKRISHNAN
N Data: 2021.03.31 06:25.46 +
District Environmental Engincer,
Tamil Nadu Pollution Control Board,
SALEM

To

The Proprietor,

M/s.B GOKULNATH ROUGH STONE QUARRY,
No.100NA, Meenangkadu,

Masinaickenpatty,

Valapadi Taluk, Salem District

Pin: 636103
POLLUTION PREVENTION PAYS
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TAMILNADU POLLUTION CONTROL BOARD

1.The Commissioner, AYOTHYAPATTINAM-Panchayat Union, Vazhappadi Taluk, Salem Distr ict .
2. Copy submitted to the Member Secretary, Tamil Nadu Pollution Control Board, Chennai for favour of kind information.
3. Copy submitted to the JCEE-Monitoring, Tamil Nadu Pollution Control Board, Salem for favour of kind information.

4. File

SPECIAL C_ONDITIONS

This consent to operate is valid for operating the facility for the manufacture of products (Col. 2) at the
rate (Col. 3) mentioned below. Any change in the products and its quantity has to be brought to the
notice of the Board and fresh consent has to be obtained.

SL Description ' Quantity Unit
No. u
Product Details
1. | Quarrying of Rough Stone | 139180 Cu.m/5 Years

This consent to operate is valid for operating the facility with the below mentioned permitted outlets
for the discharge of sewage/trade effluent. Any change in the outlets and the quantity has to be
brought to the notice of the Board and fresh consent has to be obtained.

Outlet No. |Description of Outlet Maximum daily discharge |Point of disposal
in KLLD

Effluent Type : Sewage

1. ‘ Sewage 0.48 On Industrys own land

Effluent Type : Trade Effluent

The effluent discharge shall not contain constituents in excess of the tolerance Limits as laid down
hereunder.

POLLUTION PREVENTION PAYS
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TAMILNADY POLLUTION CONTROL BOARD

TOLERANCE LIMITS - OUTLETS -Nos

%l(-) Parameters Unit
) Sewage Trade Effluent |
1
1. |pH 5.5to
9
2. |Temperature oC .
3. |Particle size of Suspended |- -
solids
Total Suspended Solids mg/l 30
Total Dissolved solids mg/l -
(inorganic) _
Oil & Grease mg/l &
Biochemical Oxygen mg/l 20
Demand (3 days-at 270C)
Chemical Oxygen Demand |mg/l -

. |Chloride (as Cl) mg/l -
10. |Sulphates (as SO4) mg/l -
11. |Total Residual Chlorine mg/l -
12. |Ammonical Nitrogen (as N) |mg/] -
13. gt))tal Kjeldahl Nitrogen (as |mg/] -
14. |Free Ammonia (as NH3) mg/] -
15. |Arsenic (as As) mg/] -
16. |Mercury (as Hg) mg/1 -
17. |Lead (as Pb) mg/ -
18. |Cadmium(as Cd) mg/1 3
19. |Hexavalent Chromium (as |mg/l -

Cr+6)
20. |Total Chromium (as Cr) mg/l -
21. |Copper (as Cu) mg/l -
22. |Zinc (as Zn) mg/1 -
23. |Selenium (as Se) mg/l -
24~ |Nickel (as Ni) mg/1 =
25. |Boron (as B) mg/1 -
26. |Percent Sodium % 2
27. |Residual Sodium Carbonate mg/l -
28. |Cyanide (as CN) mg/l =
29. |Fluoride (as F) mg/l ’
30. |Dissolved Phosphates(as P) |mg/l -
31. |Sulphide (as S) - mg/! . '
32. |Pesticides mg/l -
33. |Phenolic Compounds (as mg/l -
C6H50H)
34. |Radioactive materials a) micro =
Alpha emitters curie/ml
35. |Radioactive materials b).  |micro -
Beta emitters curie/ml
36. |Fecal Coliform MPN/100m! |-

All units of the sewage an

continuously so as to achieve the standards pres
discharge of effluent as applicable.

POLLUTION PREVENTICN PAYS
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TAMILNADU POLLUTION CONTRCOL BOARD

The occupier shall maintain the Electro Magnetic Flow Meters/water Meters installed at the inlet of
the water supply connection for each of the purposes mentioned below for assessing the quantity of
water used and ensuring that such meters are easily accessible for inspection and maintenance and for
other purposes of the Act.

a. Industrial Cooling, Spraying in mine pits or boiler feed.

b. Domestic purpose.

c. Process.

The occupier shall maintain the Electro Magnetic Flow Meters with computer recording arrangement
for measuring the quantity of effluent generated and treated for the monitoring purposes of the Act.

Log book for each of the unit operations of ETP have to be maintained to reflect the working
condition of ETP along with the readings of the Electro Magnetic Flow Meters installed to assess
effluent quantity and the same shall be furnished for verification of the Board officials during
inspection.

The occupier shall at his own cost get the samples of effluent/surface water/ground water collected in
and around the unit by Board officials and analyzed by the TNPC Board Laboratory periodically.

Any upset condition in any of the plants of the factory which is, likely to result in increased effluent
discharge and result in violation of the standards mentioned in SI. No.3 above shall be réported to the
Member Secretary / Joint Chief Environmental Engineer-Monitoring and the concerned
District/Assistant Environmental Engineer of the Board by e-mail immediately and subsequently by
Post with full details of such upset condition.

The occupier shall always comply and carryout the order/directions issued by the Board in this
Consent Order and from time to time without any negligence. The occupier shall be liable for action as
per provisions of the Act in case of non compliance of any order/directions issued.

The occupier shall develop adequate-width of green belt at the rate of 400 numbers of trees per

. Hectare.

The occupier shall provide and maintain rain water harvesting facilities.

The occupier shall ensure that there shall not be any discharge of effluent either treated or untreated
into storm water drain at any point of time.

In the case of zero liquid discharge of effluent units, the occupier shall adhere the following conditions

as laid under.

i). The occupier shall ensure zero liquid discharge of effluent, thereby no discharge of untreated /

treated effluent on land or into any water bodies either inside or outside the premises at any point of

time.

ii) The occupier shall operate and maintain the Zero liquid discharge treatment components

comprising of Primary, Secondary and tertiary treatment systems at all times and ensure that the RO

permeate/Evaporator condensate shall be recycled in the process and the final RO reject shall be

disposed off with the reject management system ensuring zero liquid discharge of effluents in the
remises.

ﬁi) The occupier shall operate and maintain the reject management system effectively and recover the

salt from the system which shall be reused in the process if reusable or shall be disposed off as ETP

sludge.

iv) In case of failure to achieve zero discharge of effluents for any reason, the occupier shall stop its

production and operations forthwith and shall be reported to the Member Secretary/Joint Chief

Environmental Engineer-Monitoring and the concerned District/Assistant Environmental Engineer of

the Board by e-mail immediately and subsequently by Post with full details of such upset condition.

v) The occupier shall restart the production only after ascertaining that the Zero discharge treatment

system can perform effectively for achieving zero discharge of effluents.
Additional Conditions: .

POLLUTION PREVENTION PAYS
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TAMILNADU POLLUTION CONTROL BOARD

1.The unit shall treat and dispose the sewage through septic tank and soqk pit z}r{a_ngement-
2.The unit shall ensure that no trade effluent is generated at any stage of its activities. _

3. The unit shall execute the Mining Lease Agreement with the District Administration _befo?e
clommissioning of the quarrying activities and shall be complied with all the conditions prescribed in
the same. .
4 The unit shall comply with the conditions imposed in the Environmental Clearance vide Lr. No.
SEIAA-TN/F.No.7641/1(a)/ EC.No.4424/ 2020 dated: 05.11.2020 at all times.

5.The unit has to ensure that it has to quarry and remove Rough Stone — 1,39,180 m3 over an extent of
1.00.0 hectares for a period of five years from the date of execution of mining lease or the period
required to exhaust the quantity to remove Rough Stone — 1,39,180 m3 whichever is earlier.
6.The consent becomes invalid once the Environmental Clearance explre_:d or the quantity of Rough
Stone mentioned in the Environmental Clearance exhausted, whichever is earlier. .

7.The unit shall follow and adopt the guidelines evolved for blasting techniques as prescribed by the
Mines Department and other Competent Authorities. )

8.The unit shall take necessary precautionary measures to prevent any adverse impact on the nearby
habitation.

9.The unit shall collect and store the rejects of the mining activities within the unit’s area. _
10.The unit shall ensure that, “In case of revision of consent fee by the Government,the unit shall
remit the difference in amount within one month from the date of notification. Failing to remit the
consent fee, this consent order will be withdrawn without any notice and further action will be
initiated against the units as per law”. )

11.The unit shall obtain necessary other permission/clearance from the respective competent
authorities or other statutes also as applicable for operation of the quarry before commencement of its
operation.

12. The operation of the unit shall not invite any public complaints.

13. The unit’s operation/ activity for the mining shall not disturb the nearby agricultural land if any at
any circumstances.

14.The unit shall not use “Use and throw away Plastics” such as plastic sheet used for food wrapping,
spreading on dining table etc., plastic plates, plastic coated teacups and plastic tumblers, water
pouches and packets, plastic straw ,plastic carrybags and plastic flags, irrespective of thickness within
the industry premises.Instead the unit shall encourage use of eco-friendly alternatives such as banana
leaves, arecanut palm plates, stainless steel glass, porcelain plates/cups, cloth bags,jute bags etc.,

15. The unit shall ensure that the quarrying operation shall be carried out only between 7.00 A.M. and
5.00 P.M. The unit shall not carryout quarrying operation during night hours.

16. The unit shall utilize only the earmarked & leased executed mining area only.

17. Drilling and blasting shall be done only either by licensed explosive agent or by the proponent
after obtaining required approvals from Competent Authorities.
18. Blasting shall be carried out after announcing to the public through adequate public address system
to avoid any accident.
19.The unit shall remit arrear consent fee if any, as and when demand raised by Board.

GOPALA KRIS H NAN . Digitally signed by GOPALAKRISHN!

Date: 2021.03.31 06:26:03 +05'30"

District Environmental Enginecr,
Tamil Nadu Pollution Control Board,
SALEM

POLLUTION PREVENTION PAYS
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TAMILNADU POLLUTION CONTROL BOARD

GENERAL CONDITIONS

The occupier shall make an application along with the prescribed consent fee for grant of renewal of
consent at least 60 days before the date of expiry of this Consent Order along with all the required
particulars ensuring that there is no change in Production quantity and change in sewage/Trade
effluent.

This Consent is issued by the Board in consideration of the particulars given in the application. Any
change or alteration or deviation made in actual practice from the particulars furnished in the
application will also be ground for review/variation/revocation of the Consent Order under Section 27
of the Act and to make such variation as deemed fit for the purpose of the Act.

The consent conditions imposed in this order shall continue in force until revoked under Section
27(2) of the Act.

After the issue of this order, all the ‘Consent to Operate’ orders issued previously under Water
(Prevention and Control of Pollution) Act, 1974 as amended stands defunct.

The occupier shall maintain an Inspection Register in the factory so that the inspecting officer shall
record the details of the observations and instructions issued to the unit at the time of inspection for
adherence. o

The occupier shall provide and maintain an alternate power supply along with separate energy meter
for the Effluent Treatment Plant sufficient to ensure continuous operation of all pollution control

equipments to maintain compliance.
The occupier shall provide all facilities to the Board officials for inspection and collection of samples
in and around the factory at any time.
The occupier shall display the flow diagram of the sources of effluent generation and pollution control

- systems provided at the ETP site.

The solid waste such as sweepings, wastage, package, empty containers, residues, sludge including
that from air pollution control equipments collected within the premises of the industrial plant shall be

collected in an earmarked area and shall be disposed off properly.
The occupier shall collect, treat the solid wastes like food waste, green waste generated from the
canteen and convert into organic compost.

The occupier shall segregate the Hazardous waste from other solid wastes and comply in accordance
with Hazardous Wastes (Management, Handling and Transboundary Movement) Rules, 2008.

The occupier shall maintain good house-keeping within the factory premises.

All pipes, valves, sewers and drains shall be leak proof. Floor washings shall be admitted into the
trade effluent collection system only and shall not be allowed to find their way in storm drains or open
areas. :

The occupier shall ensure that there shall not be any diversion or by-pass of trade effluent on land or
into any water sources.

The occupier shall ensure that solar Evaporation pans shall be constructed in such a way that the
bottom of the solar pan is at least 1 m above the Ground level (if applicable).

The occupier shall furnish the following returns in the prescribed formats to the concerned District

office regularly.
a) Monthly water consumption returns of each of the purposes with water meter readings in Form-I on

or before 5th of every month. »
b) Yearly return on Hazardous wastes generated and accumulated for the period from 1st April to 31st

March in Form—4 before the end of the subsequent 30th June of every year (if applicable).

¢) Yearly Environmental Statement for the period from 1st April to 31st March in Form -V before the
end of the subsequent 30th September of every year(if applicable). ‘

If applicable, the occupier has to comply with the provisions of Public Liability Insurance Act, 1991 to
provide immediate relief in the event of any hazard to human beings, other living creatures/plants and
properties while handling and storage of hazardous substances.

The issuance of this consent does not authorize or approve the construction of any physical structures
or facilities or the undertaking of any work in any natural watercourse or in Government Poromboke
lands.

The issuance of this Consent does not convey any property right in either real personal property or any

exclusive privileges, nor does it authorize any injury to private property or Government property or
any invasion of personal rights nor any infringement of Central, State laws or regulation.

POLLUTION PREVENTION PAYS
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TAMILNADU POLLUTION CONTROL BOARD

The occupier shall forth with keep the Board informed of any accident of unforeseen act or event of

any poisonous, noxious or polluting matter or emissions are being discharged into stream or well or air

as a result of such discharge, water or air is being polluted.

If du_e.to any technological improvements or otherwise the Board is of opinion that all or any of the

conditions referred to above requires variation (including the change of any treatment system, either in

whole or in part) the Board shall, after giving the applicant an opportunity of being heard, vary all or

any 05' such conditions and thereupon the applicant shall be bound to comply with the conditions as so

varied.

In case there is any change in the constitution of the management, the occupier of the new

management shall file fresh application under Water (Prevention and Control of Pollution) Act, 1974,

as amended in Form-II alongwith relevant documents of change of management immediately and gct

the necessary amendment with renewal of consent order.

In case there is any change in the name of the company alone, the occupier shall inform the same with

rBelevgnt documents immediately and get the necessary amendments for the change of name from the
oard.

The occupier shall display this consent order granted to him in a prominent place for perusal of the

inspecting Officers of this Board.

Digitally signed by

GOPALAKRISHNAN GOPALAKRISHNAN

Date: 2021.03.31 06:26:18 +0

District Environmental Engineer,
Tamil Nadu Pollution Control Board,
SALEM

POLLUTICN PREVENTION PAYS
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Category of the Industry
CONSENT ORDER NO. 2104237669777 DATED: 29/03/2021.

PROCEEDINGS NO.F.251ZSLM/RS/DEE/TNPCB/SLM/A/ZOZ1 DATED: 29/03/2021

SUB: Tamil Nadu Pollution Control Board -CONSENT TO OPERATE -After CTE -M/s. B
GOKULNATH ROUGH STONE QUARRY , S.F.No. 241/14 Part, MASINAICKENPATTI
villageVazhappadi Taluk and Salem District - Consent for operation of the plant and discharge of

emissions under Section 21 of the Air (Prevention and Control of Pollution) Act, 1981 as amended
in 1987 (Central Act 14 of 1981) -Issued- Reg.

REF: 1. CTE Procs. Nos. F.2512SLM/RS/DEE/TNPCB/SLM/W&A/2020 dated: 16/12/2020
2. Units application no. 37669777 for CTO-after CTE dated 09.03.2021
3. IR.No : F.2512SLM/RS/AEE/SLM/2021 dated 23.03.2021
4, Minutes of the 168th DLCCC meeting held on 25.03.2021 (Item No. 168-06)

CONSENT TO OPERATE is hereby granted under Section 21 of the Air (Prevention and Control of Pollution) Act, 1981 as
amended in 1987 (Central Act 14 of 1981) (hereinafter referred to as “The Act™) and the rules and orders made there under to

The Proprietor,
M/s . B GOKULNATH ROUGH STONE QUARRY,
S.F No.241/14 Part,
MASINAICKENPATTI Village,
Vazhappadi Taluk,
Salem District.

Authorizing the occupier to operate the industrial plant in the Air Pollution Control Area as notified by the Government and to
make discharge of emission from the stacks/chimneys.
~
This is subject to the provisions of the Act, the rules and the orders made there under and the terms and condi‘}ions incorporated

under the Special and General conditions stipulated in the Consent Order issued earlier and subject to the special conditions annexed.

This CONSENT is valid for the period ending March 31, 2025

" Digitally signed by

GOPALAKRISHNAN" GopALAKRISHNAN

Date: .2021 .03.31 06:24:36 +05'3(

District Environmental Engineer,
Tamil Nadu Pollution Control Board,
SALEM

To

The Proprietor,

M/s.B GOKULNATH ROUGH STONE QUARRY,
No.100NA, Meenangkadu,

Masinaickenpatty,

Valapadi Taluk, Salem District

Pin: 636103

POLLUTION PREVENTION PAYS
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TAMILNADU POLLUTION CONTROL BOARD

Copy to:

1.The Commissioner, AYOTHYAPATTINAM-Panchayat Union, Vazhappadi Taluk, Salem District .

2. Copy submitted to the Member Secretary, Tamil Nadu Pollution Control Board, Chennai for favour of kind information.
3. Copy submitted to the JCEE-Monitoring, Tamil Nadu Pollution Control Board, Salem for favour of kind information.

4, File
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TAMILNADU POLLUTION CONTROL BOARD

SPECIAL CONDITIONS

This consent to operate is valid for operating the facility for the manufacture of products (Col. 2) at the

te (Col. 3) mentioned below. Any change in the products and its quantity has to be brought to the
notice of the Board and fresh consent has to be obtained,

‘ I31- Description Quantity Unit
0.

L Product Details
L I Quarrying of Rough Stone

This consent to operate is valid for o

| 139180 | Cu.m/5 Years
perating the facility with the below mentioned emission/noise
sources along with the control measures and/or stack. Any change in the emission source/control

measures/change in stack height has to be brought to the notice of the Board and fresh
consent/Amendment has to be obtained.

I Point source emission with stack :
Stack |Point Emission Source Air pollution Stack height |Gaseous Discharge
No. Control measures |from Ground |in Nm3/hr
Level in m
I Fugitive/Noise emission ;
SL Fugitive or Noise Emission Type of emission Control
No. |sources measures
1. | Vehicle Movement Fugitive Water Spray
System

The emission shall not contain constituents in excess of the tolerance limits as laid down hereunder :
Sl |Parameter Unit

‘ Tolerance limits | Stacks

Annexure enclosed if applicable,. -
The Ambient Air in the industrial
limits prescribed below.

plant area shall not contain constituents in excess of the tolerance

SL.  |[Pollutant Time Weighted | Unit Tolerance Limits ]
No. Average Industrial, Ecologically
Residential, Sensitive Area
Rural and other |(notified by
area Central Govt.)
1. * |Sulphur Dioxide |Annual microgram/m3 50 20
(S02) 24 hours - microgram/m3 80 80
2. Nitrogen Dioxide | Annual microgram/m3 40 30
(NO2) 24 hours - | microgram/m3 80 80
3. Particulate Matter | Annual microgram/m3 60 60
(Size Less than |24 hours microgram/m3 - 100 100
10 micro M) or
PMI10
4.  |Particulate Matter | Annual microgram/m3 40 40
(Size Less than |24 hours microgram/m3 60 60
2.5 micro M ) or
PM2.5
5. |Ozone (03) Annual 8 Hours 100 100
24 hours 1 Hour 180 180

POLLUTION PREVENTION PAYS
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1§IL Pollutant Time Weighted |Unit Tolerance Limits
0. Average Industrial, Ecologically
Residential, Sensitive Area
Rural and other |(notified by
area Central Govt.)
6. |Lead (Pb) Annual microgram/m3 0.5 0.5
24 hours microgram/m3 1.0 1.0
7. Carbon 8 Hours miligram/m3 02 02
Monoxide (CO) |1 Hour miligram/m3 04 04
8. |Ammonia (NH3) |Annual microgram/m3 100 100
24 hours microgram/m3 400 400
9. |Benzene (C6H6) |Annual microgram/m3 5 5
10. |Benzo(O) Pyrene |Annual nanogram/m3 01 01
(BaP) )
—particulate phase v
only
11. |Arsenic (As) Annual nanogram/m3 06 06
12.  |Nickel (Ni) Annual nanograny/m3 20 20

The Ambient Noise Level in the industrial plant area shall not exceed the limits prescribed below:

Limits in L.eq.-dB(A) Day Time Night Time

ResidentialArea 55 45

All units of the Air pollution control measures shall be operated efficiently and continuously so as to

achieve the standards prescribed in S1. No.3 above.

The occupier shall not change or alter quality or quantity or the rate of emission or replace or alter the

air pollution control equipment or change the raw material or manufacturing process resulting in
ity of emissions without the previous written permission of the Board.

change in quality and/or quanti
The occupier shall maintain log book regarding the stack monitoring system or operation of the plant
or any other particulars for each of the unit operations of air pollution control systems to reflect the

working condition which shall be furnished for verification of the Board officials during inspection.

The occupier shall at his own cost get the samples of emission/air/noise levels collected and analyzed
by the TNPC Board Laboratory once in every 6 months/once in a year/periodically for the parameters

as prescribed.
Any upset condition in any of the plants of the factory which is likely to result in increased emissions

and result in violation of the standards mentioned in SL.No.3 shall be reported to the Member
‘1o and the concerned District/Assistant

Secretary / Joint Chief Environmental Engineer-Monitoring _
Environmental Engineer of the Board by e-mail immediately and subsequently by Post with full

details of such upset condition.
The occupier shall always comply and carryout the order/directions issued by the Board in this
Consent Order and from time to time without any negligence. The occupier 'shall be liable for action as
per provisions of the Act in case of non compliance of any order/directions issued.

Special Additional Conditions:
The unit shall install the approved retrofit emission contr
Particulate matter reduction efficiency on all DG sets wit
otherwise the unit shall be shift to gas based generators W
notification No. TNPCB/Labs/DD(L)02151/2019 dated 10.

Additional Conditions:

trol device/equipment with at least 70%
h capacity of 125 KVA and above or
ithin the time frame prescribed in the
06.2020 issued by TNPCB.

PCLLUTION PREVENTION PAYS
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1-Th§ unit shall operate and maintain the APC measures continuously andeffectively so that the
emission shall meet the NAAQ / Emission Standardsprescribed by the Board.
2. The unit shall operate and maintain water sprinkling for the suppression of dustwhile movement of
Vehicle and during loading and unloading of materials etc., efficiently and continuously so as to
satisfy the NAAQ/Emission standards as prescribed by the Board.

3.The unit shall comply with Ambient Noise Level Standards prescribed by theBoard.

4.The unit shall comply with the conditions imposed in the Environmental Clearance vide Lr. No.
SEIAA-TN/F.No.7641/1(a)/ EC.No.4424/ 2020 dated: 05.11.2020 at all times.

5. The unit has to ensure that it has to quarry and remove Rough Stone — 1,39,180 m3 over an extent
of 1.00.0 hectares for a period of five years from the date of execution of mining lease or the period
required to exhaust the quantity to remove Rough Stone — 1,39,180 m3 whichever is earlier.

6.The consent becomes invalid once the Environmental Clearance expired or the quantity of Rough
Stone mqntioned in the Environmental Clearance exhausted, whichever is earlier.

7.The unit shall follow and adopt the guidelines evolved for blasting techniques as prescribed by the
Mines Department and other Competent Authorities.

8.The unit shall take necessary precautionary measures to prevent any adverse impact on the nearby
habitation.

9.The unit shall collect and store the rejects of the mining activities within the unit’s area.

10.The unit shall ensure that, “In case of revision of consent fee by the Government,the unit shall
remit the difference in amount within one month from the date of notification. Failing to remit the
consent fee, this consent order will be withdrawn without any notice and further action will be
initiated against the units as per law”.

11. The unit shall obtain necessary other permission/clearance from the respectivecompetent
authorities or other statutes also as applicable for operation of the quarrybefore commencement of its
operation.

12. The operation of the unit shall not invite any public complaints.

13.The unit’s operation/ activity for the mining shall not disturb the nearby agricultural land if any at
any circumstances.

14.The unit shall not use “Use and throw away Plastics™ such as plastic sheet used for food wrapping,
spreading on dining table etc., plastic plates, plastic coated tea cups and plastic tumblers, water
pouches and packets, plastic straw ,plastic carry bags and plastic flags, irrespective of thickness within
the industry premises. Instead the unit shall encourage use of eco-friendly alternatives such as banana
leaves, arecanut palm plates, stainless steel glass, porcelain plates/cups, cloth bags, jute bags etc.,

15. The unit shall ensure that the quarrying operation shall be carried out only between 7.00 A.M. and
5.00 P.M. The unit shall not carryout quarrying operation during night hours.

16. The unit shall utilize only the earmarked & leased executed mining area only.

17. Drilling and blasting shall be done only either by licensed explosive agent or by the proponent
after obtaining required approvals from Competent Authorities.

18. Blasting shall be carried out after announcing to the public through adequate public address system
to-avoid any accident.

19. The unit shall remit arrear consent fee if any, as and when demand raised by Board.

Ea

Digitally signed by

GOPALAKRISHNAN GOPALAKRISHNAN

Date: 2021.03.31 06:25:16 +05':

District Environmental Enginecr,
Tamil Nadu Pollution Control Board,
SALEM

POLLUTION PREVENTION PAYS
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GENERAL CONDITIONS

The occupier shall make an application along with the prescribed consent fee for grant of renewal of
consent at least 60 days before the date of expiry of this Consent Order along with all the required
particulars ensuring that there is no change in production quantity and emission.

This Consent is given by the Board in consideration of the particulars given in the application. Any
change or alteration or deviation made in actual practice from the particulars furnished, in the
application will also be ground for review/variation/revocation of the Consent Order under Section 21

of the Act.
The conditions imposed shall continue in force until revoked under Section 21 of the Act.

After the issue of this order, all the ‘Consent to Operate’ orders issued previously under Air
(Prevention and Control of Pollution) Act, 1981 as amended stands defunct.

The occupier shall maintain an Inspection Register in the factory so that the inspecting officer shall
record the details of the observations and instructions issued to the unit at the time of inspection for

adherence. v
The occupier shall provide and maintain an alternate power supply along with separate energy meter
for the Air Pollution Control measures sufficient to ensure continuous operation of all pollution
control equipments to ensure compliance.

The occupier shall provide all facilities to the Board officials for collection of samples in and around

the factory at any time.

The applicant shall display the flow diagram of the sources of emission and pollution control systems
provided at the site. :

The liquid effluent arising out of the operation of the air pollution control equipment shall also be
treated in a manner and to the satisfaction of standards prescribed by the Board in accordance with the
provisions of Water (Prevention and Control of Pollution) Act, 1974 as amended.

The air pollution control equipments, location of inspection chambers and sampling port holes shall be
made easily accessible at all time.

In case of any episodal discharge of emission, the industry shall take immediate action to bring down
the emission within the limits prescribed by the Board. '

If applicable, the occupier has to comply with the provisions of Public Liability Insurance Act, 1991 to
provide immediate relief in the event of any hazard to human beings, other living creatures/plants and
properties while handling and storage of hazardous substances.

The issuance of this consent does not authorize or approve the construction of any physical structures
or facilities or the undertaking of any work in any natural watercourse or in Government Poromboke
lands.

The issuance of this Consent does not convey any property right in either real personal property or any
exclusive privileges, nor does it authorize any injury to private property or Government property or
any invasion of personal rights nor any infringement of Central, State laws or regulation.

The occupier shall forth with keep the Board informed of any accident of unforeseen act or event of
any poisonous, noxious or polluting matter or emissions are being discharged into stream or well or air
as a result of such discharge, water or air is being polluted.

If due to any technological improvements or otherwise the Board is of opinion that all or any of the
conditions referred to above requires variation (including the change of any treatment system, either in
whole or in part)_the Board shall, after giving the applicant an opportunity of being heard, vary all or
any of such conditions and thereupon the applicant shall be bound to comply with the conditions as so
varied.

In case there is any change in the constitution of the management, the occupier of the new
management shall file fresh application under Air (Prevention and Control of Pollution) Act, 1981, as
amended in Form-I alongwith relevant documents of change of management immediately and get the
necessary amendment with renewal of consent order.

In case there is any qhange .in the name of the company alone, the occuplier shall inform the same with
relcvgnt documents immediately and get the necessary amendments for the change of name from the
Board.

POLLUTION PREVENTION PAYS
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The occupier shall display this consent order granted to him in a prominent place for perusal of the
inspecting Officers of this Board.

District Environmental Engineer,
Tamil Nadu Pollution Control Board,
SALEM

POLLUTION PREVENTION PAYS
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3.proceedings of the Assitant Director, Dept of Geology and
mining, Salem dt 29-12-20
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Dt On 29-3-2021
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W.P.No0.15917 of 2021

IN THE HIGH COURT OF JUDICATURE AT MADRAS
DATED : 03.08.2021
CORAM

THE HONOURABLE MR.JUSTICE M.NIRMAL KUMAR

7 ;‘AW-;P.NOV; 15917 0f2021

o
ko

B.Gokulnath .~ O ... Petitioner
s ' Versus >

1.The District/ Collector,f |
Salem DlStI' {& f -

2.The Ass1stén’c W ‘ctor

Ammapet Pohce Statlon A LS
Salem.

5.C.Settu
6.P.Murugan
7.P.Velavan
8.P.Palaniappan

NTYY Respondents

"
&

%“”% L\

PRAYER: Wri Pet1t1o“ﬁ1ed°"11‘ﬁ‘ﬂer Article 226 oftﬁe Constltutlon of India,

to issue a writ of Mandamus, directmg the respondents 3 and 4 to provide
police protection to the petitioner to carry out the quarrying operations in
S.F. No.241/14 (part) Masinaickenpatty Village, Valapadi Taluk, Salem

District in accordance with the lease deed executed by the second

ps:l/www_mhc.tn.gtgﬁﬁl‘?jws} of 6
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W.P.No0.15917 of 2021

respondent on behalf Government of Tamil Nadu dated 29.12.2020 for the
period from 29.12.2020 to 28.12.2030 by considering the petitioner's
representation dated 07.07.2021.

For Petitioner : Mr. M.Mohamed Riyaz

For Respondent i . .Mr. A.Damodaran
’ Counsel for Govt. of Tamil Nadu

(Crl. Side)

dkkokk

This Writ Petition has been filed for issuance of writ of mandamus

directing ,‘-t‘he re.sp_fon‘dents 3 and 4 to provide poﬁcé protection to the
petitioner to .car'ry out the quarryiﬁg operations in S.F. No.241/14 (part)
Masinaickenpatty Village, Valapadi Taluk, Salem District in accordance
with the lease deed executed by the sec,:c;nd respondent on behalf

Government of Tamil Nadu dated 29.12.2020 for the period from

29.12.2020 to 28.12.2030 by considering. the petitioner's representation

dated 07.07.2021.

2. The petitioner 'is a tenderer who was granted mining lease by the

Government for engaging quarrying works at Masinaickenpatty Village,
Valapady, Salem, in SF.No0.241/14 (Part) over an extent of 1.00.0 Hectare of

Government Poramboke lands. As per Rule 8 (1) (a) of Tamil Nadu Minor

https:l/www.mhc.tn.gg\ﬂﬁefjm:ﬁs% of 6



W.P.No.15917 of 2021

Mineral Concession Rules, 1959, the Assistant Geologist / Assistant
Director, Department of Geology and Minining, Salem, issued orders to the
petitioner. The petitioner was directed to pay a sum of Rs.28,00,000/- as
lease amount and in that order, the approval of mining was granted with
certain conditions. One among the condition is to obtain Environmental
Clearance from the competent authority. The petitioner had satisfied all the
conditions and als.o obtained Environmental Clearance frorh the State Level
Envuonmeht Impact Assessment Authority, Tamil Nadu by order dated
05.11 2020 Thereafter the mining lease was granted to the petltloner for a
period of ten years startmg from 29. 12 2020. Further m the lease deed
executed by the authbrltles, the proce‘dare to be followed 1s clearly enlisted
The petitioner, following the"same, commencesmlmng el;erations
3. The petitiener submits that tiarihgthe lease period, the private
respondents herein are obstructingthe mining activities for various reasons
He further states that he 'hae sent a reptesentation to the authorities

concerned 1nclu“'ng the respondent pollce on 07 07 2021 seekmg police

\'a.‘?f

f “v

protection. It is the gnevance of the petlttoner that though representation
was given by him, no action has been taken. He further submitted that this

Court in W.P. No.1963 of 2021 and W.P. No.9128 of 2021 has passed

https:llwww.mhc.tn.ggf.ﬁff]btﬂs:} of 6
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orders giving protection to the petitioner from the private respondents and
others who obstructs the mining operations. The petitioner contends that the
Government has approved the lease and lease deed had been entered
between the Government Officials and the petitioner and hence the private
respondents has no locus to raise any objection and obstruct mining works.
Hence the present writ pe‘titibn iS filed seéking police protection.

4. Heard M.Mohamed Riyaz, learned counsel for‘tﬁe!petitioner and
Mr. A.Daqugran, learned counsel appearing for the Gove@?nt of Tamil
Nadu.

5. It-is seen from the ‘r‘ecor'd’s that the second respondent by
proceedings datred 29.12.2020 has granted- license to the petitioner to carry
on with the quarrying operations in the‘ ‘subjeéfproperty for the period for a
period of ten years (i.c. from ‘29;12'.2020{6 28.12.2030). This license has
been granted subject to certam conditions_: The complaint given by the
petitioner to the respondent Pd‘l‘icé shows that there is some illegal demand
for money madcby c’ertain:‘“pverson‘s and they‘ are causing threat to the
petitioner andv:‘ar;é st.oppi;n'g} the petivti‘c;ner from carrying on with the
quarrying operation. The complaint given by the petitioner did not evoke

any response.

f6
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W.P.No.15917 of 2021

6. In the considered view of this Court, the petitioner granted valid
license to carry on with the quarrying operations, private respondents cannot
stop the petitioner from carrying on with the quarry operations under the
threat of extortion and the same can never be encouraged. The fourth
respondent is directed to immediately act upon the complaint made by the
petitioner and if there is any threat or resistance from any persons,
appropriate action can be taken against them immediately and if required,
police protection can be given to the petitioner. Itr is made clear that the
petitioner will have to pay charges towards police protection, the same shall
be paid to the police. The petitioner is directed to make a fresh

representation to the fourth respondent along with a copy of this order.

7 With the above directions, this writ petition 1s disposed of. No

costs.

03.08.2021
Index : Yes/No

Tnternet: Yes/No
Speaking order /Non speaking order

bkn
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W.P.No.15917 of 2021

M.NIRMAL KUMAR. J.

bkn

To

1.The District Collector,
Salem District. .

2. The Assistant Director,
Department of Geology and Mining,
Salem. =

3.The Commissioner of Police,
Salem.

4.The Inspector of Police,
Ammapet Police Station,
Salem. (s

5.The Public Prosecutor,
High Court, Madras.

W.P.No.15917 of 2021

03.08.2021
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TYPED SET FILED
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RESPONDENT No.15
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COUNSEL FOR RESPONDENT NO.15
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